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' 	(See 	Ie 42 ) 
'CBAL ADMINISTTIVE TRIUNAL 

V1APATI BEiCH. 	* 
: 

ORDER SHE ET 

gin3l AppiiC3t10fl 	 * 

Misc. Petition No. 

Contempt titOfl No 

Review ApD11c)tiOfl No _ D 1M4 ,3:w1  
App1 i cant (s)  

Re s ponden (S) 

Advocate or the Ap11C3fltS 
 

A.vOC31- 0 f'r the neipondent(S) r_t.Couaa.i 

- 

20,3,0 
pphcant is directed to furnish the 

+,y pf the Review Petition to Mr. G. 

(A 
Baish'ta, learned Sr.C.GS.C. to take 
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Post the matter before the 

Division Bench. 

Registry is directed to fx the 

r on the 1 date of next available 

on Bench. 

ViceChairman 

On behalf of the Bench. 
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13.02.2.008 

1Q8,,j On the prayer of Mr.1-LK.Das, (appearing 

4r the Advocate for the Applicant) this 
v c & — eJ---' 

- -'R.A. stands adjourned and to be taken up 

on 18.03.2008. 

Call this matter on 1803 2008 

£- 

v 	 4 -- 	 (Khushiram) 	(M. R. Mohantv 
Member (A) 	Vice-Chairman 

L+JQ;~- 

V' 2— (3Y 	—1OAfN 

NI t ' 
• .1 	18.03.2008 
	

Call this mater on 23.04.2008. 

(Keushiram) 
	

(M.  
Member(A) 
	

Vice- Chthman 
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Dated: 08.05.2006 

In O. No.102 of 200 order was passed by a Division 

Bench consisting of Hon'ble Justic Shri G. Sivarjan, Vice-Chairman 

nd 	Hon'ble 	Shri 	K.V. 	Prahiadan, Administrative 	Member 	on 

31.5.2005. The Administrative Me ber has retired in August 2005 
and the then Hon'ble Vice-Chai man has been transferred from 

Guwabati Bench to Bangalore Ben h with effect from 16.1.2006. Both 

Members constituted for the Benc are not available in the Guwahati 

Bench. In the Writ Petition against the order of the Tribunal in the 

said 	O.A., 	the Hon'ble Gauhati High Court observed 	that "the 

additional affidavit filed by the app icant disclosing certain facts were 

not placed before the Tribunal. In the circumstances, we dispose of 

the writ petition with the observ Lion that the facts stated in the 

additional 	affidavit 	may 	be djudicated 	before 	the 	Central 

Administrative Tribunal by filing ecessary application." Hence this 

R.A. has been filed. 

The procedure for flhin of R.A. is contained in Rule 17 of 

the Central Administrative Tribun4 (Procedure) Rules, 1987, which as 
per Sub-rule (2) be ordinarily herd by the same Bench which has - 
passed the order, unless the Chairman, may for reasons to be 
recorded in writing, direct it to be heard by any other Bench. Rule 49 
prescribes the procedure in dealing with such R.A. Appendix IV clause 
(3) deals with review of the order in which both Members have ceased 
to be Members of the Tribunal. Clause 4 says that if one of the 
Members who passed the order is available in the Bench, the Vice- 
Chairman shall constitute a Bench with any other Member of the 

Bench and post the matter for preliminary hearing. Clause 5 deals 

with review of the order with both the Members who passed the order 

are Members of other Benches. In such cases it shall be sent to such 

Members to consider the petition by circulation. As one of the 

Members constituting the Bench has retired and the other Member 

has been transferred, I am of the view that the matter has to be 

placed before the Hon'ble Chairman as contemplated under Clause 5 

seeking orders for constituting a fresh Bench as the Hon'ble 

Chairman will deem fit in the circumstances of the case. 

Therefore, the Registry is directed to refer the matter to 

the Hon'ble Chairman for the said purpose without any d 

Vice-Chairman 
I 	 fl 
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23.04.2008 	 On T4e ,  prayer of teamed  counsel 

appearing for both parties, call this matter on 

04.06.200.. 

A 

(M, N. Mohanty) 
.H. 	-, .. 	

Vice-Chairm 

7... 

04.06.2008 . 	 None appears for the Applicant nor the 

Applicant is present However, Mr. M. U. 

Ahmed, learned Add! Standing Counsel 

appearing for the Respondents is present He 

undertakes to file reply of the Respondents to 

this R.A. within three weeks. 

(;a11 this matter for hearing on 

23.06.2008. 

,~,~Z__ 
(Khushiram 
	

(M.R.Mohanty) 
Member(A) 
	

Vice-Chairman 

Pat  

... 

hu 

23.06.08 Mr H. Das, learned counsel for the 

Applicant and Mr M.U.Aluned, learned 

Add!. Standing counsel for the 

Respondents are present. 

Call this matter on 23.07.2008. 

(M.R.Mohanty) 
Vice-Chairman 

pg 



R.A.lof 06 L 1,j 0  

23.07.2008. 	None appears for the Review Applicant 

nor the Applicant is present. Mr. M. U. 

Ahrned, learned Add!. Standing counsel 

appearing for the Respondents seeks more 

time to file written statement to the R.A. - 

Call this matter on 29 1h August 2008, 

r' I 	 awaiting reply from the Respondents to the 

(Khushiram) 	 (M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

'Dl 

29.082008 

0 	rC 

1VL) AQ/9/ C7 

Despite notice the Respondents have 

not ified any reply to this R.A. Mr. M. U;' 
Ahmed, learned Add!. Standing Cotinsel 
appearing for the Responjents 

7 
se6ls more 

time to e reply. 	

Octob 2008 Call this matter on 

awaiting reply from thiespondeflts 

(y) Menlber(A)/ ' ,• 
km 

01.10.08 	r.H.K.Das, learned counsel is present on 

behalf of the review Applicant. Mr.M.U.Ahmed, 
JI / , learned Addi. Sthnding counsel for the Union of 

India is absent for the reason of his personal 

difficulty. 

this matter on 	 11.2008. 1 

(S.N.Shukia) 	 (M.R.Mohanty) 
A-. 	L....... (Al 	 lI-.-. P't....,.., svmue, /\) 	 v.-....nusriuuii 

/bb/ 
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R.A.10106(mO.A.102  0fø4) 

11.11.2008 Mr. M. U. Ahined, learned Add!. 

Standing Counsel appearing for the 

Respondents undertakes to file their reply in 

course of the day, after sewing a copy thereof 

* 	

on the Applicant! Advocate for the Applicant. 

(1 	 Cali this matter on 02.12.2008. 

L 
(S.N.Shukla) 	 (M.R. o anty) 

Mexnber(A) 	 Vice- Chairman 

02.12.2008 on the prayer of the learned counsel 

for the Applicant call this matter on 

29.01.2009. 

1e4 	 (S.N.Shukla) 	 (M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

[~Q-f?b 	-/LeJ1 	ii?19j 	Co 	pad 	 ?Ifr 

1tJWh1 	 dybh13 	fiIeI l 

tsfihlfldfltS and the AppRcan. has 3 	
h'cady ( Itihbjeiflkur 

learned counsel representing tltn.f 

India may be filed reply to the 
Vice - Caair2iin Lm She may do so, before the next date. 

Call this matter on 24th April, 2009 for 

hearing. 	 - 

Send copies of this ozxler to the 

Applicant and the Respondents in the 

address given in the O.A 

(M.R. Mohantv) 
Vice- Chairman 

Im 

4 
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/ 	 R.A. 1 Of 06 

17.03.2009. 	 Advocate is present 

on beli#bpplicant. Mr. M. U. Ahmed 

for 

the Union of India is 	
(M. Mohantv) 

Call this matter on 

liii before Division Bench. 

(M.R. Mohantv) 

Vice- hainnan 
Im 

17.03.2009. 	Mr.H.K.Das, Advocate is present 

on behalf of the Applicant. Mr. M. U. Ahmed, 

r- -. 
	 learned Add!. Standing Counsel appearing for 

the Union of India is also present. 

Call this matter on 251h March, 2009 

before Division Bench. 

(M.R.Mohan) 
• 

	

	 Vice- Chairman 
lin 



R.A. 1-2006 (O.k 102-04) 

25.03.2009 	For the reasons recorded separate'y this 

R.A. stands disposed of. 

/bb/ 

(Khushiram) 
Member (A) 

L4 
(AK.6aur) 
Member (J) 
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-NTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Review Application No.1 of 2006 (O.A.102/2004) 

DATE OF DECISION: 25.03.2009 

Sri Kulen Barman 
...................... .................................................................. Applicant/s. 
Mr.H.K.Das 

.........................................................Advocate for the 
Applicant/s. 

- Versus - 
U.O.I. & Ors 

...............................................................Respondent/s 

Mr.M.U.Ahmed, Addl..C.G.S.C. 
............................................................Advocate for the 

	

I 	 Respondents 

CORAM 

THE HON'BLE MR.A.K.GAUR, JUDICIAL MEMBER 
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER '- 

Whether Reporters of local newspapers may be allowed to 	Yes/No 
see the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 Yes/No 

Judgment delivered by 	 Jua1 Member 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Review Application No.1 of 2006 
(in O.A. No.102 of 2004) 

Date of Order: This, the 25th day of March, 2009. 

THE HON'BLE MR. A.K.GAUR, JUDICIAL MEMBER 

THE HON'BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER 

Sri Kulen Bàrman 
S/o Late Bihu Ram Barman 
Resident of Vill: Pub-Bangnabari 
Barama, P.O: Barama 
District: Nalbari, Assam. 

.Applicant. 

By Advocates: 	Mr.S.Sarma & Mrs.B.Devi. 

- Versus - 	 I  

The Union of India represented by the 
by the Secretary to the Govt. of India 
Ministry of Human Resource 
New Delhi 

The Director 
Anthropological Survey of India 
27th, Jawaharlal Nehru Marg 
Kolkata- 16. 

The Deputy Director 
Anthropological Survey of India 
North East Regional Centre 
Mawblei Block-B, Mandanrting 
Shillong- 793 021. 

Respondents. 

By Mr.M.U.Ahmed, Addi. C.G.S.C. 

*********** 

V 
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0 RD ER (ORAL) 

A.K.GAUR, MEMBER (J): 

We have heard Mr.H.K.Das, learned counsel for the Review 

Applicant and Mr.M.U.Ahmed, learned Addl.C.G.S.C. for the Respondents. 

We do not find any error apparent on the face on the record. 

The Review Application is not legally maintainable. However, Mr.H.K.Das, 

learned counsel for the Review Applicant stated at the very outset that a 

number of similarly situated persons have already been regularised by the 

Oompetent authority pursuant to the order dated 07.01.2009 passed by the 

Hon'ble Gauhati High Court in W.P.(C) No.6517/2005. the grievance of the 

Applicant might be redressed in case the Applicant is directed to file a fresh 

representation along with copy of the order passed by the Hon'ble High 

Court, within two weeks from the date of receipt of a copy of this order. 

If such a representation along with the aforesaid order of the 

Hon'ble High Court is received by the competent authority, the same shall be 

considered and disposed of by the competent authority by passing a 

reasoned and speaking order taking into account the grievances of the 

Applicant within a period of three months from the date of receipt of such 

representation. Be it noted that we have not passed any order on the merits 

of the R.A. 

With the aforesaid observations, the R.A. is disposed of. 

57 
(KHUSHIRAM) 
	

(A.K.AUR) 
ADMNISTRATIVE MEMBER 

	
JUDICIAL MEMBER 



CENTRAL ADMINISTRATIVE TRIIUNAL: GUWAHATI BENCH 
GUWAHATI 

REVIEW APPLICATION NO.1 OF 2006 
	

I 
THURSDAY, THIS THE 20Th DAY OF APRIL, 2006. 

Shri Justice G.Sivarajan, 
Vice-Chairman, 
Central Administrative Tribunal, 
Bangalore Bench, Bangalore. 

Shii Kuien Barman. 

Vs. 

Union of India and others. 

Vice-Chairman. 

Applicant. 

Respondents. 

ORDER 
(By Circulation) 

The Deputy Registrar, Bangalore Bench has placed before me 

the file in R.A.No.1/2006 in O.A.No.102/2004 received from the 

Guwahati Bench. 

1. The Review Application was filed in O.A.No.102/2004 

disposed of by a Division bench consisting of myself as Vice-Chairman 

and Mr. K.P.V.Prahladan, Administrative Member on 3105-2005. The 

Administrative Member had retired from service in the month of 

August 2005. Since I have been transferred from Guwahati Bench to 

Bangalore Bench with effect from 16-01-2006 both the Members 

constituting the Bench are not available in Guwahati Bench. 

N 
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It is seen that the applicant in the O.A. has filed writ petition 

challenging the order in the O.A. before the Gauhati High Court in 

Writ Petition No.82 18 of 2005 and the same was disposed of by order 

dated 12-12-2005 (Annexure-2 in the R.A). The High Court observed 

that there is no ground to interfere with the order passed by the 

Tribunal in exercise of certiorari jurisdiction which is not vitiated by 

any error apparent on the face of the record. The High Court 

however, observed that the additional affidavit filed by the applicant 

disclosing certain facts were not placed before the Tribunal. In the 

circumstances the writ petition was disposed of with the observation 

that the facts stated in the additional affidavit may be adjudicated 

before the Central Administrative Tribunal by filing necessary 

application. 

It is in view of the said order that the applicant has filed the 

present review application. The High Court has made it clear that they 

have not considered the facts stated in the additional affidavit. In 

view of the directions in the order dated 12-12-2005 passed by the 

High Court the reference application is maintainable. 

I have gone through the averments in the additional affidavit 

(Annexure-3) filed before the High Court. Prima facie I do not find 

anything new has been made out to change the decision already 

made. However, in view of the order passed by the High Court, this 

matter can be placed before the Bench for consideration at the stage 

of admission itself. 



3 	 Y5 
t - 	

;&- 	5. The procedure for filing Review Application is contained in 

Rule 17 of the Central Administrative Tribunal (Procedure) Rules, 

1987. Sub-rule (2) provides that a review application shall ordinarily 

be heard by the same Bench which has passed the order, unless the 

Chairman may, for reasons to be recorded in writing, direct it to be 

heard by any other Bench. Rule 49 read with Appendix-1V 

(Notification dated 18-02-1992) of the Central Administrative Tribunal 

Rules of Practice, 1993 also prescribes the procedure for dealing with 

review petitions. Appendix-IV clause (3) deals with review of order in 

which both the Members have ceased to be Members of the Tribunal. 

It is provided that in such a case the Vice-Chairman shall place the 

review petition for preliminary hearing before a Bench consisting of 

any two Members of that Bench and that it would not be necessary to 

seek orders of the Chairman in such a case. Clause 4 deals with 

review of order in which one of the Members has ceased to be 

Member of the Tribunal. It says that if one of the Members who 

passed the order is available in that Bench, the Vice-Chairman shall 

constitute a Bench with him/her and any other Member of the Bench 

and place the petition for preliminary hearing; If not, the Vice-

Chairman shall constitute a Bench consisting of any two Members of 

that Bench. Clause 5 deals with review of order with both the 

Members who passed the order are Members of other Benches. In 

such a case the Vice-Chairman shall arrange to send the review 

petition to both the Members to consider the petition by circulation; if 

one of them is of the view that the petition merits a hearing, then the 

I 
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petition shall be placed for preliminary hearing; for that purpose the 

Vice-Chairman shall seek orders of the Chairman. As already noted, 

one of the Members constituting the Bench has retired and the other 

Member has been transferred. According to me, on the factual 

situation it is Clause 5 which can be made applicable though one of 

the Members is no longer in the services of the Tribunal. 

6. I have already stated that the application merits a hearing in 

view of the order passed by the High Court. in the circumstances the 

further steps to be taken by the Vice-(hairman of the Guwahati 

Bench is to seek orders of the Honle Chainnan as contemplated 

under Clause 5 supra. 

Office will send this order to the Guwahati Bench by way of 

reply to the letter dated 6/7-02-2006 enclosing the R.A. 

(JUSTICE G.SIVARAJAN) 
VICE-CHAIRMAN. 
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IN THE c:E:Ni1AL  AI:M I N I S TiAT I YE TR I DUNAL 
SUWAHAT I BENCHug  

Rev i ew Application No 	of 2006.  

In U 	No 	1L2 of 20041. 

Sri 	n Bar'rnan 

vs 

Union of :r.ndi a & ors. 

IN THE MATTER OF 

An app:Lication under Sec22 () (f) 

of the Administrative TrbunaL Act 

1985 pray inc for review of the 

JLedqment and order dated 31.05.2005 

passed in O.A No 102 of  2004, 

AND 

:c N THE MAIlER OF 

Sri Kul en Barman son nf late Dihu 

am 	E{arrnan 	resident 	of 	iV• 1.1. 

ianqnahara 	Harama 	F' U 

Hay-arnie Dist Nalheri 	Aesarn 

AF:.i i cant 

1 

versus 



1 	Un i on of India, represented by 

the Secretary to the t:ovt ofInd i a, 

Mm istry of Human Resource 

New i)?l1 

The Director,  

nthropoioqical Survey of Indiaq 

J thrl al Nehru Marc 

Kolkata 

he Deputy Di ictcr 

cnthropoloqical Survey of Ind.i 

North Eastern Rec lone 1 Centre 

Mblel Bloc::: J3 Mandanrtincj 

Sh :i :t onç 	79302 1 

Resr:ond ants 

The 	humble pet;ition on behalf of the 	applicant 

above named; 

MOST RESPE•(:TFUL L Y sF•IEErl 

:[ 	 That the applicant seek inq rejul ar'isat ion of his 

services from the date of his joininrj alonq with other 

consequent :1. al serv ice benefit:s, preferred the above noted 

O before the Hon hle Trihunal The Hon'ble Tribunal aft:er 

hearinc the parties to the proceadinq was pleased to dismiss 

the said O.A vide judc:ment and order dated 31.05.05.  

c:opy of the said juc:lcjment and 

or'cJe r cteci 31 05 05 is anne xd 

he raw I th and mark ?d as ANNEXURE - I. 

L 
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2. 	 ihat 	the appl icant beincj 	aqqri eyed by 	the 	said 

Judqmen 1; and order dated 3 05 05 	passed:inOA No 	102/2004 

preferred 	a 	Wrlt Petition before 	the 	lion 'bie Hiqh 	Court 

wh I c:h 	was numb a red and 	req i. ste !d 	as wi 	C No 8218/05 	ih a 

Hon 'ble 	Hiph Court after bearinq was pleased to dir act 	the 

petitioner to place the 	fta1 	materia:ls before the Hon 'hi a 

Tribunal 	by way off ii inc 	nec assary app 1 ± cat :1 on 	and 	hence 

this 	reviati 	app]. ication, 

( 	copy of the 	said Judciment 	and 

order 	clateci 12 	12,2005 is 	annexed 

herewith and marked as A NNEXURE -- 2 

3. 	 That the pctitioner craves 1 cave of the Hon 'bia 

Tribunal to place the factual back oround of the matter. 

.4 

That the pettc:ner cjot h i s initial appointment as 

Uhok I dar since Nay ,  :1993 and his such appointment con t I nued 

t:ill his service has been terminated weqf, 16.08.05. He 

worked under the respondents for more than 12 years and now . 

he is ov craned for any Govt job/service pprehendi nq 

termination as well as ci aiminc; reçjul ar:Lsation of has 

service under the cjuldei ines he fiied the torsaid GA No 

102/04 before the Hon 'hi e Tr:i,bunal .. The Hon 'bi a Tribune]. 

vida Judqment dated 31,5,05 dlsmlssed the said O.A. 	It is 

pert inert to mention here that the respondents as 	a 

consequence issued an order ci at cci 16 .08 05 term mat i nq the 

serv:ice of the app :t icant: 

That the app I Ic ant assail I nc the said Judment 



pT?ferred the 	afore:ajd Writ Petition before 	the, 	Hon bie 

Court.. 	The Hon bie Hih Court on 5.1205 d:irected 	the 

NlPlicallt to p1 ace all 	the 	factual detal 1s 	(ccordiqly 9 	the 

:icant 'filed 	an additional 	affidavit hiqhliqhtinq 	all 	the 

f:tual detai is The Hon ble High Court vide 	order 	dated 

1:1 	05 disposed of the said Writ Petition 	r'emandinc1 	back 

the mat;ter to the Hon 'bie Tribt.Anal 

The 	Pcfdl 	affidav:j t 	'fi 1. ed 	by 	the 

applicant 	along with 	the 	annexures 

and 	the 	(nnexures 	of 	the 	Wr':i t 

Petition 	are 	annexed 	heret&jth 	and 

marked 	as ANNEXURE-3 col. ly 	and 	4 

coil y 

That the 	applicant craves leave of 	the 	Hon bl a 

Ti•hut',al 	to pi act 	the 	copy of 	the Writ Petition 	as and 	when 

ne:: essary 

That the 	app 1 i c: ant 	becjs 	to state 	that 	insp :i ta 	of 

h:is best efforts and 	due 	di...iqent 	the 	material 	placed before 

Hon b 1 a 	Hi ph 	Court 	th roLiph 	the Wr i. t Pa I:: i t ion 	and 	the 

ddl'ffidavit could 	not 	be placed 	before 	this 	Honb1e 

Tri.buna1 	in 	his OA 

5 

	

That in 	view of 	the 	aforE'sai ci 	fat:: tual 	backqr'ounc 

10 	the case 	the applicant has .N led 	this review 	applicat ion 

i 	review of the Judqment and order dated 	31 5 05 	on 

acongst 	the 	fo 1 ....mi i nçj 	p rounds 

4 



'2) 

For that the Hon bl e Tribunal ought to have called 

fr the records from the respondents which co to show that 

tie appl :ic:ant fuif:il is the required qual ific:ation as 

presc:ri bed. in the scheme 

For that the Hon able 1 ribunai. ought to have 

di rec: ted the respondents to place the ccl cv ant gt..t i ci ci in es at 

te time of hearing of the case 

For that the Hon 'b 1 c Tribunal haying regard to the 

er i. icr set t 1 ed 1. aw :i. n O.A No I 0/33 ought to have di rected 

tic respondents for cons i. derat ion of the case of the 

apl :icant 

For that the app 1. icant who could not procure the 

i 1ec.ords of his service particulars some how collected the 

c•pies at the relevant po:i.nt of time after due di Ugent and 

Jiane has been annexed as nnexure 3 coily and 4 col ly n 
tiis Review Petition and from whic:h it is crystal clear that 

His case is covered by the scheme for grant of temporary 

tatus and recularisation It is i.rnder the pcui:iar fact 

1 	i tuat ion of the case the Judgmrn . and order dated 31.5 05 
is reciu i red to be rev i ewed di rec i; I nc 	the respondents to 

çrant temporary status with retrospect.1VC effec::t and provide 

im 	all the consequential service 	benefit 	including 

tetrospective 1'eriaT'i5ai0 and ar'r'ear salary and Lc:: 

;ages etc. 

jH 
N 
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E. 

 

For that in any view of the matter for the ends of 

justice the Judqment and order dated 31 05 05 is requi red to 

be rev i ewed 

In the prem:ises aforesaid it is most 

respectfully 	prayed 	that 	Your 

Lordsh I ps 	would 	graciously 	be 

p 1 eased to adm 1 t th is Rev i ew 

app lication, issue notices to the 

resj:ondents , call for the records of 

the case and on perusal of records 

he further p.1 eased to recall the 

J'udcjment and order dated 31 c5 .05 

passed in OA and hear the matter on 

merit c::onsiderinc the entire 

materials on record and thereafter 

to pass necessary order di rec:t.inç:j 

the respondents to grant temporary 

status with retrospective effect and 

provide him all tile consequential 

serv:ice benefit :i,nc: :1uciinc 

ret rosp ec: ti ye recii,i I cr1 sat ion and 

arre ar sa i. cry and b cc: :: wapes etc and 

/ or p ass any such ord e r/ord e rs as 

may be deemed fit and proper 

consider I nq 	the 	facts 	and 

c:irc:Umstcnc€?S of the case 

And 

Fend :inç di sposa :t of the rev i ew 

appl :icat ion the appi icant further 



V 
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prays 	for 	an 	interim 	order' 

suspend :inq the effect a n d operation 

o -f the Judcmerit and order dated 

05 and the i. rnpucin cci 

c:onsequenti al order of termination 

ci at cci 1 08 05 wi th a further 

di rec: t ion to the respondents 	to 

allow the appi ic:ant; 1:o continue 	in 

his post of chowk i d e r under' the 

respondents and / or pass any such 

order/orders as may be deemed f I 

and proper cons1cier:Lnc the fac::ts and 

ci rcurnst anc €:'s of t h e c:: ase 

And for th is act of k I ndn ess the app I ic an t. as in 

duty bound shall ever pray.  

7 

r 
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AcF:oAt.) IT.  

I 	Sr' 	Iefl 	a I- rn ar . eq cci abciu t 	: ears . 	son 	c::ff 

1 te Liui'am I1armar3 	rc:ideIt of Viii 	Pub--Ban iabar:i 

}3arama. P . C) 	B crams. Ass em do he reby so 1 emn :i y a ff J. rm and 

sate as fc:I1 

Th - t I am the petitioner in the instant Flev:.ew 

AoiJ. ic:atlon a n d as such am well acquainted w:i. th the facts 

and c:: i. rcumat eric:: CS wI th the c:: CSC and competent to swear,  th is 

a ff :i cia v I t 

2 1 hat the 	t 'f 	te made 	In t:h J. 	 at fl ci av it 	and i. n 

the accompany inq pet :i t :i on 	in 	perag raphs are 

( e 	to 	my kn owl cci q e 	and 	the stat em en t a 	m a d e J. n 

p'aqraphs0 0 	 P 0 0000. 0 0 are matters of 

ret:ords and rests 	are my humb 1 e suhm ISSL on before th I s 

(::. r I; 

Arid :t eiqn this affidavit on this t h e 	d a y 

of 
	

20d6 

ldritifi,ed by 

9tL(0 ' 
Ad V,  or ate 0 

t:E:P oNE: ....r 

£L4 t 
-Ab ,,i.& j7t4 	O4rkl't€417 

4 	 U. 

çP 

\J 
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(:l' N'II II ADM1 N ;LllATiVE TRII3UNAJ.., GUWAHATI BENCH.., 

O'itjinol Application No. 102 of 2004. 

Dale of Order: This the 31slday of May, 2005.' " 	-• 

HON'J3LE MRjUS110E G.SJVARAJAN, VICE-CHAIRMAN 

HON '}3LE Mf'LK,V.PUAIILADAN, ADMINISTRATIVE MEMBER 

Shri Kulen Berman, 
Son of Lele. J3ihu Rant 1331'lnan, 
Chowkidar (Casual worker) 
In the oflice of the 
Anthropological Survey or India, 
North Lust. Reçjionul Ceiiti'c, 
Mawbiel I3luck-I3, MadoitrUiig, 
ShiUon-79302I. 	 ,... Applicant 

By Advorae Mr A. Ahind 

- Versus - 

I. 	l.Jniou or india, 
lL(1I led by I he. SecrotAtry to the 

Covent in ent 01 mci in, 
Miithary of Iluinctu Resource, 
New Delhi-i. 

Thel)irector, 
Anthropological Survey of India, 
27AJawah ariaI Nehru Marg, 

The Deputy Diroclor, 
Anthropological Survey of India. 

1 

North Easle n Regional Centre, 
Mawbici Block-B, Mandanrthtg, 
Shillong-793021. '.... Respondents 

ByMrMUAhincdAddICGSC 

ORDER 

SIVARAIANJ. 

This opplicttt:ioii is for regularization of service of the applicant,, 

with eEI'etcl from tie date of his joining and .pay him all the 

concquen tiut service honefiUs Inciuditig seniority with retrospective 

c1'1ec I ito npphuint claims thai he was appointed as casual worker 



4' 	1 

2 

di Ili' rt')II:I(!('u:. ii tie year I !WJ. Afli.r hi h* o was £ipiniiIed 

i .i..j 	oil ca51.1,1I ba s is and LI .iat till dote he is 

wurkiii; n: 	 iI(k'r tJi., re:pcnId.ijiiNo. 3. The appllcnsit has 4 , 

iwoll vIrhili() 	 br 11lurt,% IIiHI .1 	a castl6l vork(r 

ii'.qtird 	I'll rqIit 1 r 	i;ibizsitjø,i (01(1 rcçjiilur pay 

scale of Lite. Group 1) pot. Thc applicant claimsihaiSri Dasarath
it  

,- 	* $ 	, 13arikj4vjs i'c:criijft'tJ by rnim,1ni. tfl 1 QO 	 ...__I__._ ----I 
U I•UUW 'VULiLU UIIU - - 

ho wa rec uiurii,d itcjaiiL: GroLip I) poI: IliLdel- respondent No.2. Sri;H, 
* 

1iriiw;.t j;uiior 1ut.lt 	uppiicatit fl . 'u uiplk:uiii. claims that since lie 
' 

; had- worked ftr u 	)iL:icl "ctll)k luuj peril )(t u iitIr the respoiidii Is he 	* 

is culitled to be :ii (jilt III Ld III Gtuup 1) 

. 2 	I he i L' p(Iii(I(.fll'.. 4 lflhlLR'(I LilOt Iiit 1 lIl ) li 4  41111 Was (9IUDU( 4 (J LI., LI 

	

- 	dully - 	.labit L:  ttii t .5.93 Lo 20.7.9:- for the lirst: time. His 

I:'ic( , 	I'1111 i ll ntcl.- "iRi.r ('xl )11 	ul 	) days (Annexure-i I_) the 

	

t)'MILS 	Wiged fori1oworko pay-basis sinc& 

fol 
13 

j ' 	-n fucis The daiin of the applicaiit was considered 4 by Lhe" 	I 
• 	 7 	- * 	. 	 . 	$ 	. 	 . 

•; 
I•:poiIdeIlt.siII•I.li 	of judmeiit in - O.A.iO6/2Qo3;',butjiewas not. 

I 	 Ii 	 JI 
fourul 	liçjil& 	i 	pc-'r - lli 	CSUU1'. Lubourtrs (GroiiL;'of:.'1'omporury. 	;- I 

' II 	(7 	SIo1u fliRt liQJuictrl'utton) Scheme 1993 of GovornmentYofindj&11 1 " 
77, 

It 	 whic.h ,c.uuie Ink) eflccL from 1 9 1993 The cIalrn"of the ,pphcanL 

rc)L-di1iU Sri DI itli flnrik is iwi bas.d on any fads. 4  Sri Dasarath 'r  

	

.. 	'.4.. 	1 t 	u td Iii 1111k 1 nil crib.tHa br & i.j ii lot $/ 1111)11 uiidei Llic Scheme 

The tiI)))iicIiuI: is imt 	!ilk,cl For reçj ularizatiiin us per- Uio: cxisLkij . 	: 
it  

rul(..s isSllC& - bYtIlu Guv, nhllent of India  
1 	1 kit& u h A Ahi IIL ti, k arncd Luull'dI Ltt the applicant a 	Ar 4 

I ?l if Ali in'l, ktts 1ltC( A tIl C G S C but Lh I ( I ) uIideh 1 L!. 'I he applicant 
I '• • •- 	-, 	. 	 .4*, 

; 	_4 

J 



Al 

• 	 J",i 	it 	 1itiiIliut 	 IIttJIL1II1Wd WII1CI tIndJ 

( 	)li((Pik i( 	ioi 	ihiiit I ' v 	ct Aiittxtii" A, A A, A-2 

i 	- 	
4 

1r A 	4\-'1 A Li, A , A / mid A-U, the jiIi'ait 1  had wut ked foj 1ct Lod of 
'Y_ 	• 	 • -, 	•-  

t 	4 	 - 

dl('t\ 70 ty hi 1094, () ' d u)rs in I )97, 30 days iii 1998. 18 

dtiyI tu J (I I ,V!,; in 21 .'OO, 2( clu ' in Y001 24 d uy in 2002 and 
4 	A 	

It 
thty-. Jii 200 3. A S per Annc,.ui c- I to I tic' wi ilten statement the 1 

I 	!4 	 A 	
F 

Aa 111mci4it 1" 1 di 'niud kit U) diy Ii urn 1 I 1093 to 28 7 1903 As P' 
lei 

• , 	• 	ties::1in u of 1 	(n on p 1,) post: is tt.rirteci t:o casual workers wth 

• 	 ••,. 	 ,. 	I 	- 

1u ' 'J ttu 	icid 1 ju1at (i oimp F) i 'itder sin pIu' 1oi 1&uijiorrn-y 	J 

	

. SL:tIIS t:hL I 	nd 	vurkei 	liiiliI ItIV( 	h''.0 iii C()I1IJtI11OII5 	iVitC SII 

1(1st mr 240 dii1'•: iOt di.iy; 'iii 	)uli(:e uIn;c'rviii 	5 <lays a we( , k.) 

• 	•, ''n, Litt dab. in wh 	I tie auovc (ItcIite n toe in to (:•lLLI;i i.e.. 1. .9.1.993. 

	

..;;- 	•. 	. 	 .:, 

1 	cnt had iieithei cutuplet ed the i equued number of days flOL 

WO' LI) e 111 1)ln itPilt ott 1. 19..1991 	IItC o tiLe. fl)pltC1Ut IS IIOL OV('IL 

	

,)•'° 	-• 	•0 •' I 	- 	•_ 
hçible 	MJ Lm'potaty 	t.aLu, lIluctol&t  th 	question of his 

M 	 Ll y .  

t)L sdciøn Lu the 	of Ci QU D. -r 	 4 	 1 	i 

A 	 . ho, r foi t, I lIE' a[)plLCi1Iun IS 1Iul)k to be dtsnussçd and sLands 

dti.,et1 No utW t as to costs 

A.- 'VM 

iit4 to kt 

r r.cu'w4 114 7i t 

( 	.'S 

/ 

,•. 
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tNITTIF. 1]L\iJ!1,j  f WCr1 LOUR 

cf,  2Oc 

	

1/rL'cOPv 	 $ occ 

'cutioner 	/jQv/ ,4c'ttG'ct1 

Respondent 
For- 

Opposite .Party 	 . 

Noting by Officer or 	 I Scria( 	 .; 	
.. :.:. 

Advocai.e 	 No.  

• 	 . 	a 	 I 

r -  ....• 	 . 	 — 	 -- .-• - • 
	 •.. 	 •.- 	 in S .......I 	 ,. 	 I 	 • 

• 	

. 

N. 

	 t:. 

• 	 • 	 • 	 •• 	.•• 	 • 	 • 	 . 	 ... 	 •- 	 • 

•• 



on the fhce of 

that an addific 

petition kbich 

it just ar d proj 

for reàul r2ti 

not plac d b 

are not indir, 

affidavit fladi 

Certlorail writ 

by the Ci ntral 

In the. 

the obse ati 

may be djud 

byfilingn ces 
- - 

	
S  

behalf tf the 

4uedo 

passed iby the 

OWE 
THE 

--.. -------... --- - --5, 

218 of 2005 

THE CH EF JUTl( L MR. as. REDDY 
)N'BLE 1 R. JUSHC E P.c3.AGARVvAL 

ORDEH 

r. S. Sa na, Iearr e:J counsel appearIng on 

tioner. 

t find an r grounc tc interfere Mth the order 
ntraI,Acj, inistrativE I ribunal in exercise at our 

Lion wtict is not v i ed by any error apparent 

record. . 

ma, learn md counsi I for the petitioner submits 

affidavit las been fned in support of the writ 

closes ce Lain fact which we do not consider 

for the pt rpose Pf s;uing necessary direction 

of service of the p.piLoner. . . 

I details s ated in U :)c.l additional affidavit were 
? the Cen tral Adrnihi.tratjve Tribunal and we 
to CoflSi( er the coitents of the additional 

iailab)e b fore thi ourt by exercising our 
isdiction a ainst L1? impugned order passed 

mmistrative Tr*iuna. 

mstances we dispo of the writ- petition with 

iat the faltS stated In the.addjtjonat affidavit 

d before he Cent: Administrative Tribunal 

applicatio 
L r 

Serial 	Date 	Of(ibiretcs, reports, orders or proceedings 
No. 	 with signature 

2 	3 	 S5 	 4 

D 

( 
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1)1 

1/ 	
IN ri&: UWAJg iii 	couni, 

(The IIch Coirt of 	 li nci, Meqh a I 	Mani pur, iripur 	
M,ioram .n(j 	rr:t,i Pradet,) 

t i 	i i 	xi ti' 	'i r' 	r I 	r ii r 'ci 

To 

The 	Hot) 'bi e Shri ;. . 	ri:. 	IL.Ef. 	the 	Chief 
jJ 	 JLtt ir:e 	a 	the (h ; It 	H(cjh COLU't a rd 	Hi 

Lordh:i.p 's 	C,;ng,j, Ju4f:j 	of th V SP id 	Hon 'bJ P. 

Court. 

: 	
r1 i::t.J pr 	rmn 

fpt. 	:iorip,, 

tin ion of md 1 a& 

fe!pnniirr I 

IN THE MAT'rEfl OF. 

An 	c1dii;' 	affic:Ivjt 	riacinq 

cerajn frj:,u 	çjpj 	relating 	tc 

thr.,  is;ie I.nv1:.1ve(:I in t1 

I 	3ri Kuir1 Jarmn , 	crJ iht:,ut;  29 yea' 	C)F1 	Of 

late 	Eihui'arn 	Jarrnn, 	r1drt 	of 	VII] 	rI4hhpr1qrDarj I  

Eararna, 	P 0a r:na A arn rJ 	rhy ;] ernn I y 	ff1 rm and 
state ac foilow; 

1'L. 
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4 	. I  
j 

1 lhRt as per the di.recton passed by 	the 	1-bri bEe 

Cow 1- 	on12 Ui'i 9 	the 	PetJ + J tner 	becjr3 	to 	p] 	c e 	th 

lallowing 	fac- tia1 vect 	tc 	undr • .:i 

'• 

/ 

Z 	 That nn 	30. 4 93 	the 	 cgot his 	iriitiai 

..appointment 	as casual 	worker. 	Hu coretinu*d 	to per'form 	his 

• 	

.-.,- 

11 	h i s 
• 	• 	. 	. 	•.e.•. 	•4r 	• servjo has been tpri 	atpd by the 	impugned . 

order 	dated 1 	i5 	Thouqh 	hr 	s 	cuntiriur 	but 

respondents ne v r 	:t 	 p: i. li c 	c'rdr rc 	to 	that 	€T f 	ct 	but 

Ii 	SC)(flC 	ocr.asor the 	reuipondents h4tvC 	i 	suecJ orderc;. 

That th c, case 	of 	the 	ptitic.nt' 	is 	squarely 

covered 	bythe scheme 	:t;ue:J 	by 	th 	ilthistry 	of 	Per- orine 1  '1 - 
Public 	Grievance, 	Wept.. of Pers 	 nd Training) 	ON No 

j'. 	 3 1016/2/90 	dated 	1 Qf7h Vept 	1993 arid 	a 	such 	his 	e rv ice 	is 

requl rd 	to be recu] 	rised 	after 	e•:rnriç 	the 	herir -t i 	of 

the scheme 	,e, 
. 	; 

temporay stafu3, 	with 	retrcprtjv 	elfect 

i,p 	the date when he 	acqu trod 	ruch 	Iglit 

A 	c:opy 	Of 	I;hp 	 (:jatI?d 	10.993 
- • 	,• 	 . 

is 	annexed herewith 	snd 	rnarlced 	as I.- 
ANtI 	-- 	A. 

4. 	 That 	s per the order dated 5. 12.5 	the 	 J. 	ioner 

begs 	to 	place - 	chart 	show:inq 	+:h? 	cJet;2.ii; 	rif 	the 	ui:-klrq 

days on 	the.basis of 	the 	avai].abi a 	dccments. 	It 	is 	-  ft;ither 

-• 

1 '. 	 .-'•f 	 •. - 



Ann S 
Crv4k. 

stated that the respondents in each and every occasion 

refused the petitiorier to I ssue/suppi.y orders 	showing 
o 

ccn,tinuation of his sCrvjce 

I-. 

I 
The petitinrr having reqard to the fact situation 

of the case craves Jeave of the Hon ble Court foe' a 

direction towards the respOndents to produce the records at 

the time of hearing of the case. 

A 	typed chart prenared by 	the 

pet i t I one r showi rig his se rv ice 

pari;ici..tlars is annexed herewith and 

'narkeci as ANNEXUFL. ....El. 

That the pet i. tinner begs to st at;f? that from the 

recor'cjs available as indicated in the chart ( Annexurr? - El) 

the petitioner fulfills the required qualification 	Be; 

prescribed in the scheme dated 1.09 93, and his service is 

required to be recjuijr'ised after granting the temporary 

status with ret; ro:;pect. I ye effect.  

that 	the 	statements 	macic 	in 

p aragraphs ........ .............................. are t- 'ue 	to 

my knowl edge and those made In 	 . 	 are 

matters of rec;ords cle r';t v ed l;fi e re f rcim Ui e i'ecorrjs and 	remUs  

are my humb 1 e Submission be -fore this Hon h 1 e C:our t 

:c sign this A1°fidavi I on this the day 

of 	 200b. 

identified by me: 	 LJeponert t 
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jt. 
	 Ca"3c(L 

• 	
(XVIII). 

ubject.: Graut of temporary status and regularisa t ion of caual workers Flormula t ion of a scheme In .puuance of the CAT, 	indpt' 4 	Bench, New Delhi, Judgemcn did 16th Feb.1990 In the case of Raj Xama1 & Others Vs UOI. , 

	

• f! 	 ., 	 . 	 . 	 . 	 . 	 . 

- 	 .;.' 	 . 

01, 
the matter of recruitmetit of persons on daily-wage ba.sL In - Dcentrui Gove.rxunent.offlces were Issued vLde this Depariment' OM No. 49O14/2/86Estt( dated 7.85. The policy has further been reviewed In the IOi light of the Judgetnent of the CAT, PrIncipal Bench, New Delhi deh'ered on 16.2.90 in the writ petition flied by Shrl RaJ Karnal and Others Vs Union of : 	Jndia and It haa been dcIdd that while the e.xLstlng guidelines contained In 

QM dated 768 may continue to be foUowed, the grant of tcinary status 'to 
year 

 the_caSunriii1oyc%l]o are resent1iiI 	d and have r udered one 
ii Central Gove-rzuncnt offices other than Depit. 

-- of. Teiccom, osts and Rai1way may be regulated by the scheuie as .appendcd, 

2. Ministry of linancc ctc. are requested to bring the schcrne to the notice 
'of ajpohtIng authoi ities under their adnunistrath e control and easut e that 
reuuituieut of casual e1flp1oes is done in accordance \%Lth the guideIin contajnd Lii OM dated 76.88. Cases oI iu!pl1'rice s 110111d be VICWCd 'louIy 
nd brought to the notice of appropriate authorlUcs for taking prompt and suitable action. 

Sd/- Y.G. Pantude 
- 	 Director 

RM 

"..1 

~Lj Y 
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APPDJX 

I s1-1 - J1 

1.'. This Scheille shall be called "Casual Laboure (Grant of Tempory 
Status and Regularisation) Scheme of Government of India, 1993." 

24 . 	his Stheme will Come into foew.e.f, 1.9.1993. 	.... 

3. This Scheme Is applicable to casual labourers In employment of the r lnlstries/Departijiem 	of Government of India and their attached and 
subordinate off1ce, cmi the date of Issue of these ordcm,. But It shall not be 

to casual workers In Railways, Dpartment of Teleconununicaflon 
ancDepartmnent of.Pot who already have their own sthemes..• - 	. 	. 	. ..... . .. 	

., 	 ,.. 	,. 

4... Temporary Status 	. ... 	.. 

) Temporiry status would be conferred on all casual labou 	iho 
a In employment on (liCdakotI,uc of IhISOM and who have 
rtndered a COfltIuuou köfafl one eai, which means that 
they must have been engaged for a period of at least 240 days (206 
days In the case of offices observIng 5 dais week) 

II) Suchconferment of tcmporyatus would be without reference to 
the creatIon/availability of regular Group 'D' psts. 

.•. . 	 ----- -*. 

th) Confnnt of temporary 5tatus on a casual labourer Would not 
lflyOlveauychangehj duties, am)d.respoasibllutles. The engagement 
will be on daily rates of pay on JThaS1. He may be dcploy'ed anywhere within the recruitment unlUterritorial circle on the basis 
of availability of work. 

3 

1 
n 

HE 
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td 	1k1lllb 
.' 
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4 
Iv) 	Such 	c'is'nl 	Ia bourers 	ho 	acquire 	tempot ary 	status 	i ill 	not, 

'howeyci, be t'r"ught on to the permanent estabhshnicnt unless they 
are se]ect'd thrugh regular selection process for (.roup U p0515. 

.: . . ,..1 

Temporary s!atus %vould entitle the casual labourers to the following 
beneWs:- 	 - 

Wages at daily 	atcs with reference to the nuimuni of the pa 	scale 
for a con esptinding riguIar GrOup '1)' official including DA, HIA 

I .''..• • 	: 	 and CCA 	It'. 

• . 

	

of Inix illielits 	 PPUcabk to a Group 'Ut 
• emloytc wouicbe taken Into account for calculating 	ratavages 

lot' every one y!ar of service subject to performance otuty:for at 
least 240 day:; 206 days in administrative offices :)bSCrYiflg 5 diys 
weelc) Iii i he "e it frurn the dau of confcrme-j. of I aipo rary ctatus 

: 	 - 

, 	,. •.. .. 	iii) Leave cutitleini nt will be on a pro-ritn basis at th' ratc of one dna- 
for ev ty LO da 	o 1 tvorl ensu' lfly ot .he.  r kitul of kve, '.'<ctpt 

- maternity leave, wiil'not be admissible. They will also be nflowed Lo 
carry forward 'he leave at theii cretht on their reguinrisatton. 11it' 
will not be entlttecj to the bneflt.s of encashment of leave on 
teirnIntL n of 'rvlce for any i uison or on their qt titln sirvict 
......... .... 	, 

m 8 b J 
• 	. 	1v Maternity lev to lady casual labourers as admissible to regular 

Group 'B ' niptoyees will be allowtd 

v) 50% ol t'ie se Ice tendered uudir tcmpo -aryStatus would be 
t 	 8 8 counttd for. hepurpose 01 rçtirerncnt benftt 	aftcr tleir '•.• 	(•. 	- 	 8.. 	,. 	. 	 .. 	 . 	. 	•-•.•. t 	•''. 	•••:- 

regula rl.s, tIer' 
I 

41 
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. 	 A 

vi) After rendering three years continuous service after conferment of 
• temporary status, the cas.ial labourers would be treated on par with 

temporary Group '' emjloyees for the purpose of contribution to 
the General Provident Fund, and would also further be ellgible for 
the grant of Festival Advance/Flood Advance on the same conditionS, 

. 	IFV n.,'.Virsi0.gVC rrrvIpfl they as are appucauie LU 'LI1pUu1Ly ¼JUUkJ J 

furnish two sureties from permanent Govt. servants of theIr 
Department. 

vU) UntU they are regularised, they would be entitled to Productivity 
lsl Linked bonus/Ad-hoc bonus ouly ut the rates U applicable to c4,Wl 

labourers. 

6. No benefits other than those sped[lcd above will be athuissible to casual 

	

, 	labourers with temporary status. 'However, If any, additional beneflts are 
admIssible to casual workers workIig in Industrial establLsluUCUts In vlev of 
piovisions of Industrial Disputes Act, they shall continue to be admissible to 

' 	46lchas1a1 labourers 
r 

7• Despite conferuient of temporary sUttus, the services of a ca'i('l )boui 
may he dispensed with by glvtrsg a netke of one month In writing. A casual 
labourer with temporary status can also quit service by giving a written 
potke of one month. The wages for the notice period will be payable nf 

iy or 

the days on 'ililcli such casual worker is engaged on work 

V 	
9 

LI. 	II11h 

	

1t' 	'"\'I 	' 

I) 	 ande Two out of every three vac 	
in Group 'D' cadres in rcsictlC 

oI[kes where the casual labourers have beep working would e [Wed 

• 	up as per extant recruitment rules and In accordance with th 
instructions Lssued by Department of Personnel and Training 

.froLIl 

amongst casual vorke with temporary sthtus. However,, relar 

	

• 	.. ' 	 wilt have j3L 

Group 'D' stan rendered surplus for any reason 	 01 

• 	
claim for absorption against existing/future vacancies. In: case of' 

	

• 	•. 	
. 	 42 
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Illiterate Lasual labourers or those who fail to fulfil the minimum 
qualitication prescribed forost reguiarisatlon will be considered 
only against (hose posts In respect of which literacy or lack of 
minimum qualificatlon.,wILl not, be a requisite quaUflcztlon. They 
would b&allowid age relaxation equivalent to the period for which 

4 	 they have woi:ked contlnüoi.islyas casual labourer. :  
I. 

9. On rcgu1arLsit1on of casu.tt worker Ith temporary status, no substitute 
place w111 be appointed as hewas not holding any post. Violation of 

attention of the ipproprlate 

1autborIties should be drawn to such cases for suitable dbcipltntkry action 

•.aga1nst the offlceiivio1:iting these instructions. 
IJ 	- J t 

In future, thc guk eluies as contained in this Department's OM dated 
7.6.88 should befolIo'ed strictIysin the matter of engatmeflt of casual 

empoyces in Central C overnnient olf3ccs. 
- 

11. Departmentof 	 will have the power to make 

anendments1or3 	iny ofthilrOV1.SlOflS in the schenie thnt may be 

'd' 	necéssIry fr m timeto time.:. ' 	• • 	• 

• ; 

i1• 

fI 
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flrdr N, 	:(--29/9I 	/92 	dniS1 	1.1 / 	.s1 . 1994, 

j 	; 4 	U 	i 	, 	0 I 	/I 	m 	1.115Ip 

jc 	I 1.. 	' 	th*i 	tIP 

\ 	• -b0 Ha 	2!//It1; 	c1tet1 	lfJi2A ,Ø94. 
• •:, 

;• 
2433.94 	14.494) 	to 	I9.c'?4 	/ 	&1y 

ç, c Ui i'r No 	I -29l/9 	/I-t I 	di1 	tf 	29.4.95.  

c:crt iu.i i con 

41 	.94 	( 	) 	O.S.94) 	 I 	94 	4, dyr 

rt(?f - 	P1c? 	at 	tI',c 	JI 1 (I) 

ci Order j4ç, 	 fW'It 	 / 	(f94 

• 
• cr( 	;jflu4tn 	idcn. 

250cjI394 	13.I Ii •?4. 	1'? 	(Lyc3.. 

.4 

ifliI 	2.6 	1 It I 

4 

. Ov'dC?r' No 1-292/9/I.1l:. jtIt\ f I1-(J 

• : O.. 	 2 driy. 

ji 

Li. 	Urc1n' Nc J -292/9i Et 	et .2AO 

- - 	R1' 	:- Page 27 	 26 dyR. 
,( 

.• 

 

, C. Ordr No 2-292/911./Et: ctc1.29,4.20:$2. 

fli 	:- 	Pç- 26 • • 	26 cJy. 

' 	ci 	Oid.r No 1291/c'iEn ciiti 	I' 
• 	- • • 

Fef 	- 2/ 

•. Order 	Io 1 -"292/91 ,It1: (V:, 	J 	) 	l4:'cI 
I • . 	-. - 

.r- 	Pqt 24 	ms2 

1., 	f1rtIir 	d1 f?ci 	I 	9/9I /1 	,I,t 	(Vnl- I I I )/111 	dr 	ci 

Pnqe 2 	 26 (I 	I ri') 	7 	d8ym.  
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fl3 ' 	il; 	1 I 9' 	days 	tbe pc*: i t i flfc1' 

li 1 .p 	d h't trimysi 	th  Month 
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rtrrt. 270 DAYS. 
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1-292/91/Estt. Vol-Il) 
/nthropolocjicaI Survey of India, 	. 

iorth East 1egiona1 Centre, 
Mavblui flock-i3, Mdnrting, 

Shiiionq-793021. 

Da tud 	-: I1ovnber 	28 0  2002. 

ç) FIL 	0L) E fl 

• 	.Lu 	upr;i:Csiofl 

	

or 
-'Icrtll uctobor 	2002 9  the 

this oLficc oi.der•- of even number dated 
duties of IeguLr and Daily 	Vae.S- Chow-.. 

kidrs for the month of iecembOr.200as suggested will be as 
follows0 	The duties of aily Viacjes Ghowkidars will be on 
ter;porary basis and my be termin ated autoiiiati.alray .as  and when 
required and they will be paid c 	P 	116/-f per day 1 0 e. oo no work 
no py bais as per runes :- 

HamoofChowkidar$, Tirrs.  
No 
I..'Sri. I 	Sngma, 200 pm to 	From lst-21st December, 2002. 

B2gur chowkidar. .LO u OO Pe Weekly off 	3,101724,31 

2 	Sri. G 0 Rhongwir, 1000 PM 	From lSt-31st Deceer, 2OO 
- to 6CO am 	Weekly off: 2,946,23,30. 

• 3 	Sri. i, thinmoy Das. 1000 pm to 	From l!t-Z1st Dec€mber, 200:. 
D/W.Qiowkida-r. 600 am 	weekly off 3 6 0 13,20,27. 

J4. SrI0 Uma Natti Hal, 900 am to 	tiom it - 31t December. 2002, 

- do - 500 pm 	Weekly oJf 	: 1,8,15,2/ 9 29. 

/ 	
(Library ) BREAK ON : 	14th & 15 1th 	c 	0.2. 

3 	Sri. iai 	Sarkar, 600 am to 	From 1st - 31st Decemr,2002. 
- do - 2,00 pm 	eekly! off: 7,14 0 21 1,20, 

Sri. Sanjeet Kumar, D00 am to 	From lst-315t December, 2002. 
- do - 500 pm 	Weekly off : 

(Museum) 3[(iJ\K ON 	: 	 .th 	1th Dec, 2002. 

Sri. Kulen Barman, •2O0 pm to10 0 00 pm - on 3,10,17,24,31. 
- do - 	 lO 0 00prn to 200 pm — on 2,9,16,23,30, 	- 

6,13,20,27. 

(Librry) -  9000 at to 500 pir 	on 18152229 
(Muum) 	.- 9,00 am to 500 pm - on 5 0 12,19 D 26 

6000 am to 2.00 pm - 7,14,21,28. 

%Jd;1y 	Off 	;- 	/-t,LL,113,25 .Ir;ber'0Z. 

;L 

	

COPy to 	:- 
1) 	61iri. 	B,Sni, 	A.A(P) C. Security o!ficr, M.S,I..Shillo1g-21 

for information 3nd necessary action. 
do - 	- ) 	account soction, - 

- 

- 	f.V.1(1 	• 
nfhr'r.r 	Stir-ui. ri 

nV,,p,l 

S 	•- ._•. 

1 

• 	-- 
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fl u ropOlical SuVeY of India 

/ 	

North East eiOnal Cftt 

k 	

M'Jb1ei, tad irtliW 21. 

0 F I c 	u o U 	
Dt December 

F 	

2001 

- 	
0 

In 	
uperSC 	o1 ttis 0 f ice order of evefl num- 

ber dted 
27i* the dutes of RegUl 	

Ua
.1y WageS Cho(id3r5 

fox the rnoth 	
suogestd will be. 	fol lo vjso  

The duties of D/W. 0id 
	11 be on tcniporY baSIS and 

mai

th 
be termiflt 	

autO tic11Y as 	

C 

al1O' 	
eXa ergc dutics 

	e 	
rules 

per d i.e. no iqrk no PY bais as P 

61. 
Days 

No 

. ShIi 1. 	
2 P.M to 	FrOm 1st tu 31 5t JanrY, 2002 

•ReU1ar CIk1d3r 10 P•1 
	teek1y d I 	

7,14,21,29.(Monday) 

2) Sri. 	
0 6 .H. 	

1st Jana 	t 31st Ja'2 

ky d f : 1,8.15.22,29 (TueS) 
d o  

3. sri. ChiUfl°Y DS, 6 A.M. to 	fro:1 	,3,4,6 7 8,9,10,11,13, 

Coikdar 	2 PJ1. 	
1i6l7,b0,0,21,22.2ia 

24,25,77,2,29,30,31 	
21 dayS. 

ook1y of :- 	(5tn) 

1resh Sark.r, OP.M. to From 
	56, 7,8.9 10 

0 	
- do 	

6 A.M . 	
12,13,l4,h117h19,20 
23,24,26,2?,28,Z9,30,31 	days. 

eek1Y off 4,11,18,25 (Frid) 

22,23, 24 , 
. 

Shri Urna Nath  flal, 9 .M.tO 	FrCm 
1,2,3,4,5,7,8,9,b011P 

- dO - 25,26, 2U,29.30,31 27 dayS. 
6.13,20,27 (Sund3Y) 

	

IR 	 6. Shri Saneet Kumt, 	9 	
Frcm 

1,2.. .6,7,8,9,11,12,13, 

-400 - 	 5 p 	
14,1516,16,19,20,21,2 

library 	

26L 28,29,30 26 (y 5  

\'Z1y o f ,33- (Thur) 

K. 	
60Of to 	

From 5,13,19,26 (Sat.) 

Gri
- do - 	 2 Q00 RA 

4 ' 	 , 	

2.00 	to 	Frfl 	
(Cs ) 

' 	

1O00 
i0.00 PM 

 to  frcm 

	

1 	

óuOO 	
(uord/Pt1daY) 

900ON to 	
Frorn 3,10.17,24.31 (ihUtSdY) 

(LibrarY) 	

500 PM 

(uSefl) - 900 AM t 	
frfl 6,lfl J3,20,27 (SuaY) 

500° 	
26 days 

dill 
1i

~ 1y 	f 	
2,9,)6,23 ,30 (VJed) 

CoCopy 1;o : - 

j 1 i 	
1) 	NDfO 	

0f1cer, 	11 
An.S.'o ShillQfl°-2 	'- 	 - 	

S 

S 	
S 

•Rii 
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jiolwll 

/ 	
lioi I 	 4 

As per tho approv.i1 of IIojd of Offico at note sheet a 
page No.14, dated 30th April, 1993, t0e. 1 o11owjng contingent 
labourers h67 en goraperjoof 89daysjth0ff 

• from 	 1..1903 to 28.793, 	Th.oixduty 	) will be terminated automatically aft.er;,29',7 .93 - and they shou:not 	 ' be alloiod. fort double duty ; They rnay bepaid.waes..xtJ ft,46/ 	upee forty ix onl')perday'j,o no work no py S1S. 	 .. 	 . 	 . 	
H 

• 	 I 
) Eiri Kuljn Darinan do W.pu Fut.t37, 4  

	

z L;ichuIiIJM L(, 	)sli.l.oncj 

•2)Shrj. 0iinrnoy Das G/o D.N.Dey, Upper Laban, 
.1111nr._i1. 

Head of Offjc 

	

1J(lLQd 	30.493 

Copy to: 1) ACCOUntS Section 	l 

2)Shrj N.N.Sengupta, Asstt. Keper, •; . 	- 	. 	(Iisoum Inchrge) .hifl.Qng, 

¼ 
0 

•,. 

	

TT 	
4

Sp 

• 	 •• 	; 	. 	 • 	 .•• 	
• 	 1 I 
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- 	
..• 	 •, 	 ••. 

t4El$ ø%ip 	 ....... 
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1 	 1' 
""T 

o!1-_2c2!')I'F5t 	 'atcl 116O1J., 

	

J 	-tr 	 I 

	

4 	 - 

.. 	 pp.oval of the He pd of Office 
11O11 	hii Ku1ri 	umjn sA 	rhu Purm an 
Diu "utir,Upper Lqch uT iare,Aillonyhag v2n 	rCdfar 85  Mys 

	

c1 la'- o r with 	 Wom 1 	1 	to 23. 01, 9i  
4( -00p0n0 to b OO m 	and  from  'Oi 	ft i3 I 

•': ( 6O0am0 to 2OOpnh 	a t Main Hjiidinc !fi duty 1J 1 
termjnat 	automaticd1y afte.t 13 4 '1 Pnd he should not he 

	

for any double duty. He will 	raid waes 	c 46!- 
(rts,. •orty •.ix only) ne 	iv 	I . "(H: in 	v 

,-) ,i 

Der.iuty DiNctor 

He'd of Off jce 

I 

• 	rv  
Cb 
	 - 



fl thropo1Og1cal Survey of India 
North East Regional Centre 

Sh i 11.0 n g 
I. 	 MM 

Dated1€s .03.I994. 

:.; 

As per the approval of the Head of Office 

'the duty of Chowkiders at Main building from 24.3 .94 

to 19.6.94 will be as folow5 

\ .•' . 	1. Shri Gladstone Khongwir, 
' 	Casual labour 	

- 6.00a.m. to 2.00p.in . 

/ 2. £hri IKulen Barrnlfl, 	
- 2.00P.'. to 1O.00p.m. 

S\. 	 . casual labour.. 
--J- 

-. 
 

• 	 ... 	
.' 	.... 	t'.' Deputy Director- 

- 	/
& 

r 	 Head of Office 

0, t. 	
Dated18.O3.199. 

I 	 - 

70 

Copy forwarded for inforrnaton and necessary action to: 

• 	 . . 	1'. 
I 	

4 

,' 	

2 Of fiC0c9PY 
? 	 ' 	 ( 	.• 

- 	
• 	

r 	
Deputy Direct o 

Head of Office 

CN 

' 	:' 	_:• 	. 	 . 

- 	 ( 	'. 	•' 	
.• 

..-" 	 • , . - --r----------- 	 -. 	 , 

- .: • 	- -- 	- 	 - -.--. - 	

I . 	1. 

-;---. 	

• 	• •- 

	-''• 

' '4 

NO.J.292/91/ESto 

•1 
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Anthropological Survey' 
North East Regional 

Shillong. 

No .L-292/9l/Estt. 

of India 
Centre 

Dated'1 	1994. 

- 	'As per the approval of the Head of Office dt.294..94 
r h1'i.1<U1et Barman.G/O. Dip }utir, Upper Lachumiere, Shillong 

h a s been engaged'for 86 days as casual labour with effect ,from 
94 to 25,7.94 

( 6.00A.I. to t2.00P..M.) at Iuseum Bu1ldin9. 
sduty will be teininQtod uton ti11yafter,2.7.94tànd ' 

he' ou1d not, be allowod for any dotible duty.Ho will be paid 	' 
(Forty nine) only çer day t.e.'.no work no pay 

basi&. 	.; 

11Q, 1 t 

Deputy Director 
a 

Head of Office 

t .  

........... 
' • r 	' ,: 

r 

py. toAccounts section. 

2. spare copy. 

.....-- 	 ;. 	...-.- 	.. 

144 -  
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	 Anthropo]OJ1Ca) SurJLy (Jf .1 ndi a 

: 	
. 	. 	

Nor 	Lt' le 	.3tit:n 	Ct:ntr th  
i 	p •-. . ' 	I 	 hi )(flJ 

- 	.k; •:. 	•- 

eF' 	• 	 ,'. 	 : 

•i/ 	• 

11ç 

j 	Ni.797/91/1tt 	 1)-tcd7?,194 
!J 	fr 

. .•c 	 1.. . 	'- 	.  

'apprZv1 of the Head iif Office dated22 B94 	t 	 ; 
ShrKu3en I3urrnan C/€ 	Dip Kutir, Upper tachurn.ere 3hi[lonç 
has6een LngaIJerl forj...4dys s ca.,ua1 	oQU 	ath ifect from 

	

(. 7. UOP.N. to 1oPM) at Ma..nBui]dint. 	. . 
ed eutomatica)ly after 13 41 94 and he 

hod1no t bce 3 ]dwad-f r or-dau-- -rlt.ity 	 ai. ci way 
Rst/_J(F2trty nne)'un]y per day . e no work no pa, basis 	' 

VXW 

. 	
1 	 • 	 : 	 •. 	 .. 

	

I /J 	 . n X., 

 

4 	
1_•Y 	 C fl R'hakrabort1 ) - 	

Junior Administrative Uff:u: er 

.. 	;i 	 .. 	 . 	 I •  

	

4I.I• tI 	 1, Copy to Accounts Sccton 
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1 

N3. 1...292/91/Entt. 	 kL 
i)gir.a Survy )V I ding  

Gr, vaxn nt Df .1 rvdi u, 
rth Et fliofle1 Ccntr., 
Upper Loc!'Lerc, 

Shi1 , rl.79 3o01, 

Deted$ Aunat__26 199l 

- 	PkJ f C 

As per th çprov1 of Deputy Dtrector dated 25-.697. The  

following Daily Wages Chowkidara will be pexofrm the.r dutiee in 

Main building and 4uetin building from 26..8-.97 to 2L9...91 as per 

tho achcdulod pulgrcnma given below on wirking days. They may 

hnc1ever tho keys to Q.1.C./Chowkidaro of the respective building. 

Shri Kulon 3axman, will parfo rn hin duty in Main building 

4'xrn 6.00 AM. to 9o30 Aoic i'c TC1I . 30 PGMU to lOeO1 PM0 

for 8 hours wefo 26.6-91 t 259..97. 

Shri Umenath Rai, will perform his duty in the Mussu butl. 

ding from lo.Oo P.M. to i400 A,Ii. for U hours w...f. a61U..9T 

to  

	

3) 	5hri Iteraon Ssngnc, will perform his duty in Museun buLl-. 

ding from 600 AeMe to 9e30 A.M, and from 5630 P.M. to 1060 

P.M. for B .hour,.w...:f. ,  26..447 tq 25..94T, :.. 	- / 	_•..t- 	- 

4 	4) 	5ri Chinmoy Des, will perfozT hie duty in the Main fIde  

building f' t01OQ P,M. to 6.00 A.M. 	8 houra wtif. 

2 6.8..9 1 to 2 5-.9-.9 T. 

( 1131flo 1liyi 
• 	 Deputy Diactr & 

F1d of office 
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No, 1- 292/91/Estt (Vol.,) 
Anthropological Survey of Idi, 

North East Regional Centr9, 
awble1 	 Madanrtlng 

ShillonQ_ 21, 

(t 

8th May a  2002, 

LCL ORDER 

Durj,-g the break - six periods of ShrI 	 D/w. hOwk1dar Whose duties is from 9.00Ah,to 5
0 00, Shri Kulen 

'AarMan D/. C:hOwkidar,will perform the dutj 
	on 9th 20 MaY, 	02. 

Md Q1s4 dAring the break perod of Shri Naresh Satkar, 
on 24thMay. 2002 whos0 dutIes is at 9.00 

	to 5.Oo 
P,J4, $hj LIma Nath Rai' D/W. will perfor,., 

th e dutj  on 24th 
/ 

9 J C
. 

• 	U rani 

"Jverm., 1  
1•rlh 	 India Cast R6910 

  

ii ..Sh'j. N.N.Sengup 	
eC%&r.ity fQ 1 f'natjon and neces$ary action. , 
	 . 

2) SCtLQn, f do — — do 

( F. Kuij,,j! 
7: 

J. 

'1 	 1 	

Oh 
SI to

pokiSiz,,, .th 17 

India 

S . 	

sat 	c. tbfIg 1  
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Z1:) 	 No. 1..292/91j89tt. (Vo1I1L)//y 
Anthropological Suivey d India, 

North East Tegiona1 Centre, 
Mawblel Block—B, Madanrting, 

1/ 	 Shi,1lorg— 793 021. 

2 	 Dated : 	 2002. 
4

1, 

0 F F i C fi 0 R D B R l_ 

..uUfl9:the Bre8k period of. Shri. Chinm.y Das, Daily 

2002 vcse duties is from' •. 

60Q azn 1 t 2.00 pin, 	t. Kulen Lazman, Da.ly w ages c.okidar 
wUi:p'orforni. the outbs from 6,() an to 20a Y.Ou sf on 
24th ()ctiber,  

to 

4 	
1 

•\. 	 '•' 	 i 	
.. i• 	N. 	 '... 

l)Shri.flwnesh ahani, A.MP) aid Security ficer, An.5.1. 
Sillo,or infar.ntivi eocd  rcssary actt'a' . 

tie_ to - 

. 	 ( ,Jrancis Kulirani) 
Ilia4 on 

i MA., . 
HfhropoIo9ca 1 8 urver .1 

vornmenjoj Indi. ' 
1.rth List RogicMl 

thltIOflf. 79300 
k 
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" Ui_—i'  i 
I\nthropologicai Survey of India, 

iorth kasL hegion1 Centre, 
MawbIei !31ock-3, Maclanrting, 

Shlllong-793021. 
r 

Dat':d ; November 	2E3, 2002 
, 	•: 	' 

( 	 c_LrLki:_ 
thi officc ordex' of'cvn rurber dated 

z  t 3OhOGtober 2002p the dutics of hcgu1.ir and Daily ges Chow- 
the month ofDocuibar, 2002 as suggested wilibe as 	. . 

L 1 fo11rows :rhe dut.es'of the. Daily Wages Ghowkidars will be on 
may be teXlDifl a  ted automatica3s.y as arid when 

	

theywill b paid 	116/- per day i.e oD no won' 
]no payjjbaisas perxulcs .- 

Narneof Chowl'idars 0 	Tirns0 	 Days0 
W1oSrjo'Iu Sangma, ' 	2 00 tim' to From 1st31st December 2002. 

'llegubariChowkidar. 	1800 pm. Weekly off : 
" 

	

2 Sri.G 0Khongwir., 	1000 pm 	From 1St..31St Decetbr, 2002 
to 600 am Weekly off: 2,9,16,2330. 

• 	 •' 

	

" 30 Sri."Chlnmoy Das, 	10OO pm to From lsV-31st December, 2002. 
D/W,thowkjdar. 	600 am 	Veekly off : 61320 9 27, 

	

4 Sri 0  UniaNath rai, 900am to 	'From 1st - 31st'December, 2002,' 
- do 5O 0O pm 	Weekly off 	1 0 8 0 152229. 

(Libraxy ) 	 BREAK ON : 14th & 15th Dec * 02. 
-''• 

	

•..,5 Sri.Narsh Sarkar, 600 am to 	From 1st 31st Decémbr,2002, 
do - 	 2,00 pm 	Weekly çff 7 0 14 0 21 1 28 

9.00 am to From 1st..31st December, 2002. 
o oo pm 	Weekly of f : 5,12 9  19 9 26 0  

03 BREAK ON : 4th & 4th Dec, 2O02 

t.iKulenSarman, 200 pm to 1000 pm on 3,10 1 17,24,31 VZ 
O00pm to 2 00 pm - on 29,16,23,30, 

am to 500 pm -..àn 18' 15,22,29,'' 
9D00 am to 500 pm on 5,2,19,26 

:'" '•:'' ' 	600 am to 200 pm 	7,141928, 	' 
We€L4y of f ;— 411,i825 December'02. 

. Copy to .- 	 0 
...1),Shri, }1.Sahani, A,A(P) & So-curity officer, M03 0 1.,Shill'ong-2J. 

' 	 for irtformatiori and nCessary action 0  
2) Account secb.on, - do - do - 

	

(0Dhar) 	•0 
• 	' 

cMhropolocjic a I SurvoV
, 

0Vcrnfflnt ol ludi. 
'Jrth Et Roolonzi  
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Anthropological Surve of IrLdia, 	OSD 
North East Pwgional Centre, 
iawblei lcck-, Mad;inrting, 

/.• 	 . Shillong- '793 02! 
p 	 . 	 . 	 Dat€d 	0ctcNr3P_ L2.P.Q 

/. 
In supersessioL' of th:Ls office o:de:i of even number dated 

3092002 the duties o I-eqular and Diiy tje 	chowkidars for the 
month 'of November, 2002 as suggested will be •s follows 0  The duties 
of the Daily Wages thowkidars will be on temporary basis and may be 
terrninted automatically as and when required and they will-'b paid 
ar is. 1161-. per day 1 0 e 0  no work no pay basis as per rules :— 

"Nan-se of Chowk:cLrs4, ,• 	Times4 	, No 	 - 	- - 
'.i•Sri"i Sangma, Fegu1ar IO Q OO PM to . From i-30Novënter, 2002 

Chwkidar 	' 	' 	600 N.P.Veekly ott ; 5i21926 Nov'02 

se 

	

do 	9.00 ai to 	From 1-30 November, .2002 
• 	, 	1 / 
	 500 pm 	Veekly off; 411,i8,25 Nov'02 

Urna Nath Rai 	 S  
34 Sri 0 	iCXZ,Dai1 	. '!'2,00pm to 	From 130 November, 2002 

Wage ihowkidar 	i000 pm leekly of : 3iO1724 Nov'02 

-4 Sri 4  Naresh Sarkar, -do- 
660 am Wcokly off: 2 o 9 D l623 O 3O Nov'02 
1000 pm to From 1-30 November, 2002 

Break ;-on 6th & 9th November, 1 02 
5j/Sri o  IKulen 3arman, -do-- 600 am to 	From 1-30 November, 2002 

• 	 2 q 00 pm • eekIy off : 6 0 I320 9 27 Nov'02 
Break - on 19th .& 20th November'02 

64 Sri 0  5 Sanjeet Kuinar, .do-9 0 00m to 	From 1-30 November, 2002 

	

(Library) 	5000prn weekly off: 7 9 142128 Nov'02 

7Srcinmoy Das, -do- lOoPO -6 Q 00 am on 5I219,262 , 2 0 9!6 1 23,3O 
I 	 Museum — 9000am 500 pm — on 4p1116a25, November,2002 

Library — 9o00n — 500 PrI. ,  On 714 0 2128 November, 2002 
S 	•'•"• 	, 	S  ' 	 'Weekly off; 1 9 8152229 November'02 

• 	• 	• 	. 	• 6000amn -2 q 00 pm — 6132027 November,2002 
2 0 00prn -10000pm -3 9 10 9 1724 .November, 2002 

• Copy to 

Sri 4  

a- 

flmesh Sahani, A 4 A(P) & Security officer, M43.I., Shillong-21 
for information and necessary action 4 ' 

Acccunt section, — cia — — do 	— 

• 	 ( 
 

BO 0 Kulirani ) 
Head ,,eo 	Ice 

- 	nihrcpOtgcat 3urv. .f I.d 
ovirrim.nI ol Indlik 

Roth I.*t R.gIoreI C.pis 
• 	 IhdJ.a. 793001 



& 7 
•1/' No () 	1292/91, (VoiIIX) 

1 	 ithroolojcl Survey of India,  
]J North 1st 	jiona? Centre 

M,nrtjno tj 
793 .02L 

2OO2 
OF _ cj 	I) 	i 

Tn 	uparsssioii or Lhi 	ofHcc ordc?,  of oven numbor dated 2-802 thc ciuics of Rec,u1r and Dail.y V'qo 	Chowki-dars for the mon h of 
tQctober2002 as Suggestcd will be a 	folicws 	The duties. ofthe 
Di:y.Wçj 	chowkidars v;iil beh on tnporry basis and may he termina. 

Ct; comaL' 	i!y &5 	€.n1 u 	 i 	they aill be paid © ll 	il6/ 
'1 	da. 	no work 	y ba.s ct 	ocr rules 
3l 	a'e of 	Cv"ikj I a rs, T1r r  

ri0I0 Sangma D  RCgular O0 	o 	From 1-31'3t October 9  202 Ghowkidar 1Q00 p - 	Weekly off: l8,I52229 Oct'02, 
\g2 	ri, G0Khonavir, - 	co- 1000 to 	From 1-31st October D  2002 

600 	vn 	'frek1y off $ 	7p1421 0 28 Oct'02 
Sri0 Chinmy Des, D0 600 amto From 	1-31st October, 2002 
Chowkidar, 2O0 pm 	ek1y off: 41118•25 Oct'02 0  

4 O  $ri 0  - UMa Nth laicc. 
J:3rc 	24th & 25th Oct, '026 (00 	n to 	ITroii 131st Octohr 9  2002 

Library 00 	m 	ld if  off 	6.L32O27 Oct?02 4  

.5 	Sri0  Nareh Sarkar, •dc • 	From 131st October, 2002 O  
o0 	Wokly off : 	512,1926 Ot020  

C j 	•rj 	K0t3arman,co " 	rrOfl 1-31st October, 202 
° 	c1y of 1 	291623 3O OCtt02 

7 	)r 	SCJ{)Pt 	S1'r,a3 
IN 	 0fl0,nr18132229 Ort'02, 

1O00 pr 	to 600 am On 7442l,22 Or, 1 02. 
600 tarn to 200 pm 	On 1 9 11 9 18 9 25 OCt02a  

LibLary 9O0 am Lo 500 pm 	On 6 1; 13 9 2027 Odt, 	t 02. 
Mu' 	um On 95, 12, 19,26 Oct, 1 02k 

• 00 jrn to 	00 prR 	On 2, 9 16 23 ,30 Oct, 10  

:ly off 	- 31017,24,31 
Copy to 0 

i) 	3rl 	Rdrnosh 3ah4fl1 9 	 Secl=ity 
Officer s 	AnS 0 I0  for inforrnL.on jfld 0• 	
necessary act1on 

2) 	i\/G ssct.on 	do 	. ( B 0 Francjs Kulirani ) 

F 



ii 
Uo 	1c292/i/2t. 	(Vo1*4huIXx)//L(/ 

?thropoic1 Survey' of Thdia 
W.zth 2sat Req lonai. Centre 
Shdlleng-793 021 

HtoI s 	31 July, 
I 

OFF 3CI. ORDER 
- 

Th 

 
Superaeasion of thia offie srder, of eves nubr 'dato1'286.2002. 

het  dutien of 'Regular wnd. Daily wage Chowkidsra for the ?Obnth of 
Auguat,2002 a 	ugget&.'•.wiUbe a .fo11ows ç  The duties of the daily. 
ige Chawkidars will be on tuporarybisis 	ndmay.- b&term1nated 
uómatici1ly as and 0hen rexur&ed and they wiLLbe'pald 	s116/.' 
er d1y.c no work no pay baeia as per rules 

• Shria saaçjm 2 PM to 10'PM'orn 1 	;31Auguat 0 200 2 
Reyulr ChowkiLr Off 	6013020027 August 

•2o, j  Shrl G Q  thongwir 	• 10PM to 6 AM 	From 1 a31 Auguat 0 2002 

Rgu1r Chow]cdar Off- 5.122 	26 Awjust 

3 	:3i C DQa 9ii1 to il'M 	From 2 i. 31 Auugt,2002 
t/w Chowk11r Moeuu 	Of t.i, 2 0  90  16 0  23 o  30 ai%d 

• 	•: - 	break on 1 at Attgust 
• 	• 4,sri 	Sarkar 6 AM to 2 PM From-. 1m15,1731 Auust 

D/W Chowkjdaa 	- Of f.. 310172431 and 
break on 16 th. August 0  

50srjsgurnar' 	- 10?r4to6AM 	Frorn1s31Aust 	-I..: 

, D/W Chowkklar 	- Off- 1, 8 15, 22, 29,and - 
• 	:, •extraduty on 27 th August -. 4/ 

9AM...5PM 
• B arman 9 N1 to 5 PM 	From- 126, 231 Auust 

I 	D/WChoqkjdar Lthraxy 	Off- 7.142l23 	break 
• • - 	on 27th and extra on 16th - 	

• Augu5t. 	( 6 AM to 2 I'M) 
- 

I  
7, Sri t1NRai rurnng duty on 6,t32O,2!,5,1219,263 

• - 10o17024,31o7,14,21e2802 0 90  

16 0 23 0 30,1'0 e0 15 0 220 29 August 

- OfC.o' 4111825, August and 
• 	' - 	• 	 extra duty on 1st August0  

• 	 . 	- -, 	, 	 ( 9AM to 5PM) 	 - - 
:- 	 - 	• - 	•' 	 - 	•- 	- 	8 

L Copy to: 	- l 

r :: -1•Sri'LN.Suigupta,A. iiz o, & 8cCur±y off frer0An 8.X9  Shfllong for 
inforxnatlon and necesaary action, 

.2).WC SCCtiOfl.DO'. 

Dp 

• C I3 0 Fr 	s1(ialiraAi 
Heid of Office. 	- 



9 	In supersession of this OffICC order of 'ven. number. 

1) 

Copy to 

2). 	 o 	.do — 

:• 	
Mt1- rorjoojc1 Survey o Ifldia, 

l0$v1 1(ule Barman, 600 AM 2oopj on 2,9,j6,,3O July2002 

q' 

2. 	
eekly off; 2p9,16 g ,30jut2 -i.  

4 Srj0 	Nath Rai,9oop 	 From 1st to 31stJui20o2 

5rIiNze$h Saric'ar: 1900op 	From 1st to 31st4Jjy 2002, 

1 Shri0 i Sanga, 	60o M to 20 00PM., From 1st to 31st 

rules :. 	 . 	. 

dted 31-e05-2002, theiduties of ,  Regular and Daily Wages Cho. kidars 1f or the month of July, 2002 as suggestJ w111' be.as fol1 

be.termjnàted. autcrnat1cl1y as and wh€n required andthey will be paid.@ 	116/.. per day 0  1o0.no work nopay basis:as per: 

The dut1es of D/W.Chowkjd ars will bo on tenqorary basis and iay' 

• $hillong for info 4hr1...NN0. Sengupt, • A.K. ZAM & Security Officer 

r . •- 	-' 	* 	• 	 Oovrp,m. n t o - - 	- 	
- 	 D.rth e.. 

A/c. Sectj 	rmation and necessary action 0  

.flegular Chowkjdar, 	
. 	 July, 2002 

4. 	 hrp.k 

Sr i Ch1nmo' s, lOC 	 For 1 t to 31 July, 2002, 

Sri 0  GeKhongwjr 	9d00M to 	From 1st td 3 lstJuly 0  2002 

D/WoChowkidir 	600 AM. 	Weekly off: 5 l29l9,26,Ju1y 2002 

-doWseum) 	500Pm, 	
Weekly off: 7ol4,21,28Ju1y,2oo2 

.do.. 	
lOo 0

OPZVeek1y off: 4l1,1825'Ju1yo2 

do... 	
'600 AM Weekly off: 6,L3,O,27,Ju1y 2002. 

x 	 -, 

do 	

(Tuesday) (Abr).. 90  00.4M 	OOPM- 	1 , 6,15)22,29 July, 002 

•.:.. 	 •. 	t 	e 	. 	. 	I  

ofChowkir. 	Prloj 	 _p 	 .• 

• 	• 	..: 	: 	
. ,*• 

• 	10900PM 6,00j on.. 6 013 9 20,27 July, 2002 

Kumar, '2oopM 	rrorn 1st to 

2000PM I0000PM on 	,11 , 18,25JU1y,2OO2 	, 

100  OOpM -6000AJ1 on 	5p12,19,26 y1y20, 

; 900AM.5000 or 7,14,2j,28 Jul,Y 

Weekly off:.. 3 ,1 0,17,243j July, 200 

o0pM. i?eekly off: 1 , 8 1522th July'o. 

• 	
Sh 1110 n g '793 0210 ':: 

ort aS aegionj .entre, 
M awbi i B1ock B, Made nr tin g, 

__ 

	

- 

Dated 	282Qo2 

( *Fra 
m.ioj o, 

'Thursdav) 

(Saturday) 

-a1rarj' 

Friday) 	. 	• 

An,S,I, 

	

(Uflda) 	* 

	

•_*_i • ',1_ 	• 
.1;:, 

• 	• 



3q 
An th roo1 ic.l  

/ 	 Mawblei Block—B, Madnrtjng, 
Shillong 793 021 

Dated 	31. 05 2002, 

/  
in a1_jperAesSi06 of this office order of cvn numhr dated 29-04-2002 the duties of P.eguLn P.nd Daily Wages Chowkidars for 

the month of June 2002 as suggesteçj will be as follows, T he 
duties of D/Wothowkjdars will be on temporary basis and may be terminated autnat1ca1y as and when required and they will be 
RkkGWRd paid @ Rs 0  116/s.. ker day ICOD no work no pay basis a s per rules 
'Si, 	Name of thowkidar.s'. 'PerOd 

2.. 
.1 	

4 	From 1st — 30 Juno, 2002 0 urj. La angma, 	AVØV'.J rM 	, 	 A ii 	 , 	IP Eegular thowkjdar 0 	6.00 f1 	
COiy OJ.L— 	 sue 

2 Sri. G,hoflgwir, 	6 OOAM 	&to From 1st - 30 June, 2002, do 	
2. PM Weekly off.- 3,10,17924 (Monday) 

• 

Sri.Uma Nath Ral, 	200 tPM -. From ist-30th June, 2002 - do - 	 10.00 PM Weekly off — 2 9,16,23,30 (Sunday) • 	 Brua) ofl 	tn, 30th JUfl?, 2002. .Sri.Nresh Sarkar 9.00 AM'— From 1st —30 June, 2002 (useu5 30o PM Weekly off —108015,22 0 29th (Sat). 

50 .  Sr1j(ujen Bar—man,' •M.00 IM - From 15'-30th June, 2002. do 	 We lekjV.  of Lj9,2 (W). - 	
' 	Break 0Z3 - )th, 	

2002. 60Sanjeet Kurnar, 	 FPOc 	t - 1bh JUflQ 200 
: 	 kreakon.-2c3th$,juZhU1sday) 
7,€iX1 •  Ghinmy 	io,00p_ 4,11,18,2 (TuzJay) 

00AM.- 
600 AM to 2,00 PM — 3,1001724 (nä 

ov  200 PM Lo.co ri.i 2 g 	-- Ao,23,30( Strndayj 
Museum'.—. 900 	90 PM - 1,8,1,2,29 lWe

dnesday)
Saturday) 

L€0O Pn6.0QAM — 5,..2,19,26  
Libray - 	9.00 AM .000 PM - 62 13,00 27 (Thursday) 

Weekly off — 71ia; 14,21,28 (Friday ). 

)° j 	hri N.N,Sengupta A.11,0  ZAM & Secarrty Officer, An,S.I, 
Shillong for informaticçi and necessary action 1, 

2) A/C. Section. 	.- do — 	
/1 

12 

601*16n•n\olIn4b 
bth PM flqjniI 

• 	 IIt 



Anthropological Survey of India, 	kA  
• 	 North Iast Regional Centre, 

M-wblei OiockB,Madanrting, 
Sh.Ulong , 793 021. 

Dtd : Arl9, 2002. 

D 

In surscsion of this ctfice oder of even numbdr dated 
2903..2002 the dut!os of fl.çula1<grd Daily Wages Chovk1jors icr 
the month of May, 2002 as suggested'vill be as fo 11'cws, Thø 
duts of D/t2 0 thcz kid ars will be on temporary basis and may be 
torrinated .autcatica1ly as md when required ad they will be 
allowed etra ornergnt. duts cnd, the y'll be paid Rs 0  116/ 
per day i 0 ,e 0  no work no pay basis as p  r rubs :- 

Si. Narre" cf Chowkidars4 

1, ShrL. I,Sangm, 
negur'cicwk. are. 

A. Sri.G,Khngvzir, 
do 

•pricd. 	Days, 

2004000 °  Frcn it - 21stM 41v,.02 0  
Woekly of.t: 7 0 jj1 921,23 (Ttj 

6 0 00AM to 	From lst-..31st M/ D  2002, 
2000 	Mekly'off: 613 9 2o,27 114on) 

• 	•. 	3, Sri,Chinnioy Dad, 9 0 00AM to 	From 1st 	31st MW,  2002 
D/v.hwk3.dr 5000 eek1y cf f: 3,17 0 2431 (Fri) 

• 	
•: 	

. 	:.' 	 ' 	= 	. Break of :. 9th & 10th May1  2002, • 	• 
'' 	 24days 

; 	4, Sri,UrnaNath Hal, 1),00 Pm to 	From 1st to 31st May, 2002.,. 
• 	- do 6OO AM, Wklycf 1:' 5 2 12 9 1926 (Sun) 

- 	• 	
• 	•-: 	 • • • • 	• 	= 27 days, 

5,Sii 	Naresh Sarkar,- 9.*OOAM to 	- Fxrn lst'MW b 	31st May,02 
- do 50 00 PM Break on 24 & 25th Mat ,20c2, 

(Library) Weekly, off: 4,11 0 18. 	(Saturday) • 	•-' 0 	• 	 . 
. . 

• 	' 	•.:. 	6, . $', 	Kulen. Barrna n, l0O0 PM 	From 1st' o 31st May 9 20 - 	. 	•' 	• 	do 
600 AM 	Weekly off. :, 1 0 8 0 15 2 22,2.(Wd) 

• 	0 	 / 
7 	SriG Sanjeet Vmar ,00 	ZQOPM On 613,20,27 	(Monday) 

- 	do - 	• 
, 2,0 00 PM to 10,00PM. On 7 9 14,21 1; 28 (Tt) 

• 	. 	" 	 • 
, 

I0 0 00PM to 6 000AM —On 1,58,1215 219 0  
22.26,29 	(Sun/Wed) • 

• 	• 	• : - 	 Msett 	9,00ftY-5,00pM On.340,i7,24,31 (Friday) 

• 	Libj_ 	940 A'?M to 5,PM On 411,18,25 (Sat,) 
• 	 . 	, 

- 	 26days0 
• 	. 	 , Weekly off:.2c.,16,23,30 (Thursday) 

•Copy ' b 	o 

Sri. D,P,Bis was, A,Ae(C) & Security 	 ' ) 
ci ft or, An,S,X3, Sbil1or-21 ' 	
information & 	/a 

fc t4IVOPCIOCI 5t'rva 	0Lji 

A/c. Soction, 	- 
Govirnrnnt ol lndl 

do 	 r,th Eeit R9I7n& Ce 



S 	 V  
V 	 No l22/9l/Eitt,, 

,4nthrop010gjcal Survey of India, 
North East Regional Centre, 

Mawhlej B1ock13
0 Aadanrting 

Shillorig 793 021. 

	

td M3rCh 	2002 

In superssion of this OffiCe order of even number d ated • 	: 26-'022o02, the duties of Regt1r and flatly Wages Chowkjdars for • the month of April, 2002 a$ Sugqested will be as fllw The duties of D/W. Chowkjdars will be on tempor ary basis and may bw terminated automatically as and when 
requhcJ and they will be pxtdx allowed extra emoents duties and they will be paid • 0 R. 116/.. per day i.e. no work no pay bais as per rules • Si •  

Oou 	pof aowkid
' 19.a.. 	 Pvs 

	

• V 	
1, Shri. I. Sangma, Chowkjdar. 10,00 PM From 1st to 30th dpr11, Regular chowkidar. 	to 6,00 Am 	2002 

V 	

V 	 Weekly off:- V 	 , • 	

30 (TUesday) 	. V  
V 2. ShrI C, Khongwir,  

do 	 2.00 PM to 	From 1st to 30th V 	 - 	 10.00 JM 	2002, V 	

•• 	

•V 	 , 	

V 	
Weekly off:. 1.8,15,22 2 , 

V 	 29 (Monday) 3, Shrj 2inmoy s' 	9.00 dim to 
V 
 From V1,2,3e4,6,7.e9 	

V 

P/W. ,  Chowkidar. 	50 00 PM 11 0 13 0 14 
210 22 023,24 9 25,27,28 
29,30 .pri1, 2002 26 days' 

1eek1y of 
a Nath Rat # 	600 At, to 	From do - 	 2.00 LM 

V 	 V 	 V 	
Break on 1 a. 2nd  24,25026.27.29030 =24 days V V 	

V 	 Weekly off :_ 7614 0 21 9 28 (Sun) KulenBarman. 	9,00iVi to 	From 102,40506070809 	110 do 	 5VOOPM 
V 	 V 	 (!useum) 	22,2 ,25,2627  28 29 30'26d ys 

V 	

V 	 Sleekly off :3 .io • 1724 (Wed) 
• 	' 	.6, Sri,SanjeetKumar l0, 00 

NA 
oopM to do 	 6 	

From 125678910 	
V 

• ' 	' 	, -, 	
14 .15,1617, 19,20 21 22 	

V V  

V • 	

:.,. 	

V 	
V 	rk on 3,4t? ,24,26,27 , 2ø,29.302 days 

Weekly off: 4 .11,18,25 (Thurs) 
7. 	 Naresh Sarkar, 	6.00 A'n to On 7,14,21,28 (S) —do-. 	 2,00PM 

2,00 to 10.00PM On l.8,15 0 22 9 	(wow) 
10 .0 0P1M to 6,00A. On 2,4 .9,11,j6,j, 

25,30 (Thur/Tuoscay) Ljjry 	9.00C to 5.00 Pt1 On 5.12.19.26 (Friday) Museum 	91100/n to 5.00 PM On 3,10017924 (Wednesday) 

to 	 26 dfla. topy eeUy off;.! ,i3,2Q,27 ($aturdy) ; $ecurity off ic, M.SX,, ShIllong forinfortjon 
i) and necessary acVon. •/ ,, • 	

• • : 	2) 	Vc. ston • 	io -. V 	
V 	 I 



__ 	
• 

	

• I 	/ r t. 	7/ S 	c-4& 

I t 

AV% 

; 	 26, 20u2, 
CFkIG - 

	

• .., 	 ••#.•__I.4trt4___.t%.._&.___.__.*,d._g,_,.,fl___,Vd..__.•_••_A,_.W. 

In 5uex 3 0 6 sioz1 of thii off.ro otz of er 	cçted xx1 bsu 	dtd 2202, the duties Of—liagular 

	

I arrdDeilj ktj 	cowud.g for the xnonft of i4az ch, 2002 aS sao.t 	will be s fO11e. The c1ut.o of D/. G1i,jk5 
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iLN THE 	.TKPL /j ' V 	 pui 

• 	jf 	. 	 • GUWAFIATI BENCH 

Original Application No.106 of.2003 

•1 	Date of. decision: This, the 24th dayof February 2004 

The Hon'ble Shri Shanker Raju, Judicial Member 

The Hon'ble Shri K.V. Prahiadan, Administrative Member 

Shri Naresh Sarkar, 
S/o Late G.C. Sarkar 
Casual Worker;n the 
Office of the Anthropological Survey of India 
North Eastern Regional Centre, 
Shillong, Meghalaya. 
Shri Uma Nath Rai, 
S/a of Sital Prasad Rai, 
Casual Worker in the 
Office of the Anthropological Survey of India, 
North Eastern Regional Centre, 

= 	, 	Shillong, Meghalaya. 
Shri Sanjeet Kumar, 

• 	 . 

 

S/o Shri Jai Babu Rai, i 
Casual Worker in the 
Office of the Anthropological Survey of India, 
North Eastern Regional Centre, 
Shillong, Meghalaya. 	 . ....Applicants 

By Advocates Mr S. Sarma, Mr U.K. Nair 
and Ms U. Das. 

- 3 

- versus - 

The Union of India, 
represented by the Secretary to the 

• 	Government of India, 	 • 	 • 
• 	 Ministry of Human Resources 

New Delhi. 
The Director, 	• 	 S  

Anthropological Survey.of India, 
Kolkata. 
The Deputy Director, 

• 	- 	•. 	Anthropological Survey of India, 
Shillong, Meghalaya. 	 Respon4dents 	 :1 

\ 	By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 
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ANTHROPOLOGICAL SURVEY OF INDIA 	 (Off-Cum-Museurn) 
- 	 . 	 . 	 (0364)2537285/ 

JIJ North East Regional Centre 	 2537286 I 2230431 

1WF 1''N Govt. of India 	 : 	
email: ansinerc@sancharnet.in  

Mawblei, Block - B, Madanrting, Shillong - 793 021 

No. 3-378/2004/Estt. 	 M. 16-08-2005 

No. ....................10, 	 o 
• .. Shri Kulen J3arrnan, 	

a e ..................................... 

Cotingent Paid Chawdar, 
• 	 : . • Anthropological Survey of India, 

NERC, Shi!long-21. 

Sub Central Administrative Tribunal- Guwahati- 0 A No 102/2004 

In the light of the fetter No. 25-80/2004/Esit. Dt. iith  August, 2005, 
issued by the Director-rn-charge, Anthropological Survey of India, Koikata, the Services 
of Sri Kulen Barman, Chawkidar as Contingent Paid staff is terminated with effect from 
16th August, 2005 

(R P i/  
Head of office 

No 3 7 78I2004/Estt 	 Dated 16 08 2005 

Copy to 

Ku [en Barman, Contingent Paid Chawkidar, An S I, N E R C, Shillong 
2. TheD1C, AN.S.1, Kolkata. 
3, Office Superintendent, An.S.1, Shullong. 

• 	:4. Acctts, Section. An.S.I, Shillong. 	0 

5. 011cc Copy. 	 . 11 

Head o 111 cc 
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Court Officer. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

IN THE MATTER OF 

Review Application No. 1/2006 
In OA NO. 102112005 

Shri Kulen Barman 

Review Applicant 

,C3  
CD 

0 
..4 	0-.. 

fl 
- 	(5 
- 

C 
• .4J0 

-Versus- 

Union of India & others 

 

(.. 	
.... Respondents 

AA -AND- 

IN THE MATTER OF 

Reply to the Review Application submitted by the Respondent 

No. ltol 

WRITTEN STATEMENT: 

The humble answering respondents submitted their reply to the 

Review Application as follows: 

1(a) 	 f&O.J A+kpc.ua, ,4'hK1i'sJ 	That 	I 

arn.1i~........................... 1-9f.... 

.AccMcaJ 	 ,W.E.iktIIcj 

.................................and respondent No . 	 . .in the 

above case. 1 have gone through a copy of the Review Application (herein after 
1. 

~,;a'

verr as Application) served on me and have understood the contents thereof. 

 andexcept whatever is specifically admitted in this reply, the contentions and 

s 	made in the application and authorized to ñle the reply on behalf of all 

tne res on ents. 

0 ~P-  4001. e application 

i 

is filed unjust and unsustainable both facts and in law. 
Ok- 

/ 
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That the application is bad for non-joinder of necessary parties and 

misjoinder of unnecessary parties. 

That the application is also hit by the principles of waiver estoppels and 

acquiescence and liable to be dismissed. 

That any action taken by,  the respondents was not stigmatw and some were 

for the sake of public interest and it cannot be said that the decision taken by 

the Respondents, against the applicant had suffered from vice of illegality. 

That with regard to the statement made in paragraph I of the Review 

Application the answering respondents beg to submit that the applicant 

seeking regularization of services from the date of his joining along with other 

consequential service benefit, preferred the above noted OA before the 

Hon'ble Tribunal, the Hon'ble Tribunal after hearing the parties to the 

proceeding was pleased to dismiss the said OA by the judgment and order 

dated 31.5.2005. 

That with regard to the statement made in paragraph 2 of the Review 

/ 	
Application, the answering respondents beg to submit that the applicant was 

aggrieved buy the said judgment and order dated 03.5.2005 passed in OA No. 

fAl 
004, preferred a Writ Petition before the Hon'ble High Court, which was 

, W#fN' 

nbered and Registered as WP (C) No. 821212005. The Hon 'ble High Court 

after hearing was pleased to direct the petitioner/Applicant to place the factual 

o 
.0 

materiais before the Hon 'ble Tribunal. 

44 	 3. That with regard to the statement made in paragraph 3 of the Review 

Application, the answering respaidents beg to state that the applicant was 

working as Dali)' Wage Cliowkidar in the office of the Anthropological 

"I --- - 	- 	.. 
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; / 
3 	 Un/ 

Survey of India, NERC, Shillong on "No Work No Pay" basis for a presdibed 

• 	period of maximum 89 days at a stretch. 

He was engaged as Daily Wage Labourer on "No Work No Pay" basis 

since 1.5.1993 to 2.7 .1993 at the first instance and his service was terminated 

after the expiry of 89 days. As his engagement was purely contingent in 

nature, he does not qualiAr to be considered for regula.rization as per rule. 

The applicant was engaged on "No Work No Pay" basis since 

1.5.1993 and as and when his serices were required. The respondents beg 

that no such assurance was given to the applicant regarding regularization Of 

his service, which cannot be done arbitraiIy. Therefore the allegation made 

by thee applicant is baseless and an attempt against to mislead the Hon'ble 

Tribunal. 

A copy of the engagement letter of the applicant. dated 30.4.1993 is 

annexed herewith and marked as Annexure- RI. 

That with regard to the statement made in paragraphs 4 and 5 of the OA, 

the answering respondents beg to offer no comment. 

GROUNDS 

) That as the applicant; was engaged purely on "No Work No Pay" basis 

and as and when his services were required qualification does not arise. 

'.,That there are no relevant guidelines for the "Daily Wage Chowkidars" 

who are working n "No Work No Pay" basis. 

7. That no consideration of the case as the Hoñble Thbunal has dismissed 

the applicant's case earlier. 



I 
t ri ,uflaj .  

/ 
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Nov  

J 	8. That the question of grant of temporary status and regularization does 

not arise as the applicant worked purely on 'No Work No Pay" basis. 

&I  

9. That in view of the statement given above in replies to various pacas, the 

Review Application has no merit hence the applicant is not entitled to any of 

the reliefs sought for in the present application and the Hon'ble Tribunal may 

be pleased to dismiss the same. 

00 
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AFFIDAVIT 	.1 
I Shri 	--'7""  

at present working as 

at 	 1iLj------ - 	who 	is 

authorized by the competent authority to take steps and file affidavit on 

behalf of all the petitioners in the present Review Application and hence 

competent to sign this Affidavit, do hereby solemnly affirm and state that 

the statement made in paragraph 

are 

true to my knowledge and belief those made in paragraph 

being matter of records, 

are true to my information derive d there •  from and the rest are my humble 

submission before this Hon 'ble Tribunal. I have not suppressed an 

material fact. 

And I sign this affidavit on this 	th da of W 7, 200 

at 

Identified by 

	

£45 
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Anthropological Suey of Ind&a 	
) 

Nôith East Regional Centre, 

/ 	 Shillong I 

I\s per the approval of Head of Office at'note sheet at 
page No,14, dated 30th April, 1993, the following contingent 
labourexs have been engaged for a' period of 89 da

~heir.duty
s  with effe 

	

from IZ ±1Xt 	i± 	1.5.1993 to 28,7.93.  
will be terinated automatically after.29,7..93 and they shoul 
not be ilowed for double duty.. , Th ey may be paid wágescx 
© Bs.46/ (Rupees forty six only)"per day'i.e. no work no pay 
basis. 

 

1)ri Kulç.n Barrrian do Dipu Kut,i, 	 H 
Upper Lachumiere, Shillong 

2)hri chnmey Da9 /oe 	N,y' Upper L9n, 
Shillong-4. 

Head of Office 

	

No.1-29291/Estt 	 Dated: 30,46193 

Copy 
• 	 i i  

1) Accounts Section 

2)Shri N.N.Sengupta, Asstt. Keeper 
(1iseum Incharge) Shillóng. 

~qj  

Act 
MONV 

OFC iO8 	•1 - 
Gu W: I Bench 

r1l 

I .,  


